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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

Original Application No. 434 of 2023

Davinder Pal Singh

Applicant(s)

Versus

State of Punjab & Ors.

Respondent(s)

Reply of Er. Rohit Singla, Environmental Engineer on behalf of

Member Secretary, Punjab Pollution Control Board in compliance of order dated
08.11.2023.

Respectfully Showeth

1) Briefly stated, Sh. Davinder Pal Singh, resident of Patiala has filed a

2)

complaint alleging that the Municipal Corporation, Patiala is violating the
Solid Waste Management Rules, 2016 and orders passed by Hon'ble
Tribunal with regard to the ban on burning of waste in open places and bulk
waste burning in landfill sites in Patiala city. It is further alleged that regular
fires at the garbage dump site near Chotti Nadi in Patiala are causing
nuisance in the nearby area. The complaint was treated Original Application
No. 434 of 2023 by the Hon'ble National Green Tribunal.

The Hon’ble Tribunal vide orders dated 01.08.2023, constituted a Joint
Committee comprising of Central Pollution Control Board (CPCB), Punjab
Pollution Control Board (PPCB), District Magistrate, Patiala and
representative of Commissioner, Municipal Corporation, Patiala to verify the
factual position and take remedial measures. Factual and action taken report
was sought from the Joint Committee. Punjab Pollution Control Board was
designated as nodal agency by the Hon'ble Tribunal.
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3) Thatin compliance to the orders dated 01.08.2023 of the Hon'ble National
Green Tribunal, the Joint Committee comprising of following officers visited
the site on 24.08.2023 along with Sh. Davinder Pal Singh applicant.

i, Ms. Sakshi Sawhney, District Magistrate, Patiala

i Er. Shyam Lal Gupta, Superintending Engineer, Municipal
Corporation, Patiala

il Er. Jatinder Pal Singh, Executive Engineer, Municipal Corporation,
Patiala

iv.  Er. J.P. Meena, Scientist D, CPCB, Regional Office, Chandigarh

v.  Er. Navtesh Singla, Environmental Engineer, PPCB, Zonal Office-1,
Patiala

vi. Er. Gurkaran Singh, Assistant Environmental Engineer, PPCB,

Regional Office, Patiala.

The Joint Committee submitted its report to the Hon'ble Tribunal on
12.10.2023 through email dated 05.11.2023. A copy of the Joint Committee report

is enclosed as Annexure-A for kind perusal.

4) That the action taken by Punjab Pollution Control Board against Municipal
Corporation, Patiala for improper handling, management and disposal of
solid waste was highlighted in pafa no. 4 & 5 of the Joint Committee report
and the same is reproduced below for kind perusal:

«4. Action taken by PPCB:

i) In view of the directions of the Hon’ble National Green Tribunal
in O.A. No. 606 of 2022, environment compensation amounting
to Rs. 21 lacs (for a period from 01.07.2020 till 28.02. 2022) has
been imposed upon Municipal Corporation, Patiala for non-
compliance of Solid Waste Management Rules, 2016 and
legacy waste remediation, out of which Rs. 9.0 lacs has been
deposited by the State Government on behalf Municipal
Corporation, Patiala.

i) The directions dated 26.05.2022 issued by CPCB were
forwarded to the Department of Local Govt.,, Government of
Punjab by PPCB letter no. 805 dated 19.07.2022 to ensure
compliance of said directions. The said directions are
reproduced as under:

1. The Department of Local Government shall provide
updated information w.r.t directions dated 01.03.2021
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issued by PPCB regarding bio-mining issued to it. It is to
be ensured that updated information w.r.t at least all
Metro cities is provided in accordance with Hon'ble NGT
Directions.

2. The Department of Local Government to conduct
comprehensive risk assessment studies and accordingly

prepare detailed On-site Emergency Plan for each

dumpsite located in their jurisdiction addressing the

following issues:

a)

b)

d)

The onsite emergency plan to cover potential risks/
emergencies due to fire, obnoxious flammable
emissions, odour, vector borne diseases, rodents, bird
nuisance, seasonal affects i.e. summer / winter /
monsoon (rainy season) and all other potential risks at
the dumpsites.

The onsite emergency plans to address the worst
possible case scenarios preferably using appropriate
risk assessment softwares covering any or all of the
potential emergency issues/scenarios cited above.

The on-site emergency management plan to cover
likely affected geographical area including population,
flora & fauna in and around the dumpsites.

The on-site emergency plan to contain detailed
remedial measures both hardware and software based
for mitigating various emergency situations, which
should finally be available with respective control
rooms and on-site emergency notice boards. |

The Department of Local Government to prepare the

on-site & off-site (or update off- site) emergency

management plans preferably through an expert
agency on the subject.

The Department of Local Government shall implement

the following interim measures on priority till the time On-site/Off-

site Emergency Plans are prepared and implemented:

a) Disposal of Waste: Fresh waste not to be disposed

at the dumpsite where bio- remediation is being
undertaken. Organic waste from slaughter house,

5
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b)

fish market etc., industrial waste hor fo be disposed
at the dumpsite. It is to be further ensured that
industrial waste / E-Waste/Lithium battery is not
dumped at the site. Waste that is being unloaded at
the site should be examined visually for potential
fire sources fire sources when located, should be
neutralized with cover material immediately.
Emergency tipping area to be provided to set aside
from the immediate working area where incoming
loads of material known to be on fire or suspected
of being so can be deposited, inspected and dealt
with. Adequate compacting of waste to be done to
minimize formation of air or methane pockets which
can lead to subsurface fire at site.

Monitoring at dumpsites: Methane Gas Detectors
(on downwind side) to be f'nsraued at site so that
area with high methane concentration can be
identified and preventive actions be undertaken.
Further, temperature at windrows to be monitored
with non-contract infrared thermometer (as used for
monitoring human body temperature under COVID
circumstances) and records be maintained for any
major deviations. The temperature is to be in the
range of 350C to 590C. Treated leachate Avater fo
be sprayed on the waste when rise in temperature
is observed at the bioremediation site. Suitable
mechanism to be in place. Installation of CCTV
cameras at the site and provision of fencing &
frequent patrolling to be done for checking
unauthorized entry at dumpsite.

Arrangements for fire Extinguishing: An*ange}nents
for adequate storage of sahd/ chemical fire
extinguishing medias such as foam or powder at
site to be made to douse fire in case a fire Incident
fs reported, Usage of water for dousing fire to be
avoided. Isolation and allowing rapid natural
bumout or smothering with soil to be done for
dousing dumpsite fires. Dedicated fire tenders
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(preferably chemical extinguishing media) and
adequate fire safely measures are to be deputed,
specifically during summer season when dumpsites
fire is more likely to take place. All mobile
equipment or vehicles should be fitted with fire
extinguisher and spark arrester.

d) Health & Safety of Workers: Fire protection
measures and safety equipment to be provided to
all workers at the site and checked before entry to
the dumpsite. Workers to be trained for detection of
fire and necessary action to be taken in case of fire.
Periodic training of workers be conducted in Safe
handling of Waste, PPE's, Health & Safety issues
etc.

8) Mock Drills & safety audits: Periodic mock dfills to
be conducted to prevent fire accidents at
dumpsites. Quarterly, Fire Safety and Hazardous

Emissions Audits to be conducted.

A copy of the said directions was forwarded to all
the Municipal ~ Corporations/ = Municipal
Councils/Nagar Panchayats of the State vide PPCB
letter nos. 1340-1507 dated 14.09.2022, including
Munic:'pé! Corporation, Patiala for compliance.

Copies' of the letters of PPCB bearing nos. 805
dated 19,07.2022 and 1340-1507 dated 14.09.2022
are aftached as Annexure-'A’ & Annexure-B’
respectively.

5, Action taken by PPCB w.r.t. complaint

A news item was published in “The Tribune”
dated 16.04.2023 regarding burning of solid Waste at old.
dump site near Choti Naddi, Sanouri Adda, Patiala.

The site was visited by officers of PPCB on
17.04.2023 alongwith Sh. Sanjeev Kumar, Chief Sanitary
Inspector and Sh. Harwinder Singh, Sanitary Inspector of
Municipal Corporation, Patiala. During visit, solid waste
dumped at the ,s!{e was found burming. Officials of the
Municipal Corporation, Patiala informed that the site was old
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dumping waste site and the fire occurred due to methane
production from the decomposition of solid waste as well as
due to rise in ambient temperature, resulting in fire in dumped
waste.

Municipal Corporation, Patiala was issued
notice to issue directions u/s 5 of Environment (Protection)
Act 1986 for the violation of provisions of Solid Waste
Management Rules, 2016 by PPCB letter no. 3749 dated
19.05.2023 along with an opportunity of personal hearing
before the Chairman, PPCB on 29.05.2023, which was
postponed to 02.06.2023 due to administrative reasons.

The personal hearing was held on 08.06.2023,
wherein, the representative of Municipal Corporation, Patiala
informed that bio-remediation of legacy waste at said old
dump site has been completed by about 90 % by M/s
Akansha Enterprises Ltd., Karnal and remaining waste shall
be bio-remediated within few months. He further informed that
the said fire incident occurred due .to sudden rise in
temperature and generation of gases. However, the
Municipal Corporation Patiala controlled the said fire. The
representative further informed that Municipal Corporation,
Patiala is conducting periodic mock drills at the dump site and
has prepared an exit plan in case of emergency. Herbal
sanitizer and Melathene dust spray is being done on the
garbage to control the smell emanated from the waste at
dump site. Fresh waste generated from various households
of the city is being segregated at 6 no. Material Recovery
Facilities (MRFs) of the city for processing and is not befhg
dfspbsed at said dump site.

It was decided by the Chairman, PPCB in the hearing that:

1) The Municipal Corporation, Patiala shall submit
comprehensive action plan for bioremediation of

remaining legacy waste with timelines, within one
month.

2) The Municipal Corporation, Patiala shall ensure
that no such fire incident shall occur in the future,
otherwise, PPCB shall impose Environment
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d)

6)

Compensation of suitable amount without any
further opportunity.

3) The Environmental Engineer, Regional Office,
Patiala shall verify the contentions made by the
Municipal Corporation, Patiala in its reply as per
rules and regulations and submit its concrete
recommendation.

The proceedings of the said hearing were

communicated to the Municipal Corporation,

Patiala, a copy of which is attached as Annexure-

"
That after filing of the report of the Joint Committee, the Hon'ble Tribunal was
pleased to seek response from the respondents namely District Magistrate,
Patiala, Municipal Corporation, Patiala and Punjab Pollution Control Board
by passing an order dated 08.11.2023. The response of the respondent
Punjab Pollution Control Board may kindly be read in the following
paragraphs.

That in compliance of order dated 08.11.2023, itis respectfully submitted that
apart from the action taken by the Punjab Pollution Control Board as
highlighted by the Joint Committee in its report filed before the Hon'ble
Tribunal on 12.10.2023, the Municipal Corporation, Patiala was given
personal hearing before the Chairman of the Board on 24.01.2024 in
reference to the notice issued by the Board for directions u/s 5 of the
Environment (Protection) Act, 1986 for violation of the provisioné of Solid
Waste Management Rules, 2016.

The hearing before the Chairman of the Board on 24.01.2024
was attended by Sh. Gurpreet Singh, Superintending Engineering, Sh. J.P
Singh Executive Engineer, Sh. Harvinder Singh, Sanitary Inspector on
behalf of Municipal Corporation, Patiala. The officers of Municipal
Corporation, Patiala stated that the Municipal Corporation has already
contacted M/s Thapar Institute of Engineering & Technology, Patiala to
conduct comprehensive risk assessment studies and to prepare detailed
on-site emergency plan for the dump site. A water tanker with fire brigade
has already been placed at dump site to douse the fire in case of
emergency, however permanent water hydrant system is yet to be
provided. The officers further informed that the company earlier engaged
for bio remediation of the legacy waste is in the dispute with the Corporation
and Corporation has floated tender for engagement of the new company

=
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for its bio remediation of the pending legacy waste. Corporation is having
portable methane gas sensors; however, fixed detectors are yet be
installed. The officers informed that the Corporation has already floated
tender to provide fencing around the dump site as well as to provide
permanent gate at the site. Corporation has installed two number
piezometers out of the 4 which is to be installed as per the
recommendations of the Joint Committee. The officers requested to give
some time to complete the entire recommendations of the joint Committee
as well as provisions of the SWM Rules, 2016.

~ After examining the facts of the record and hearing the
Officers of the Board and representative of the Municipal Corporation,
Patiala, the Chaifman of the Board was of the view that Municipal
Corporation has not yet complied with almost all the recommendations of
the joint committee, not submitted any comprehensive plan for
bioremediation of legacy waste, failed to deposit Environmental
Compensation imposed by the Board for violation of the SWM Rules, 2016
as well as no written reply submitted by the Municipal Corporation. Further,
the case is pending in the Hon'ble National Green Tribunal and action taken
report is to be placed in the Hon'ble NGT by the Board. As such, the
Chairman of the Board decided as under: -

a) The Municipal Corporation, Patiala shall comply with all the
recommendations of the Joint Committee by 04.02.2024 and
shall submit the co_rhpliance report in writing to the Board. MCP |
shall be reheard before the Chairman of the Board on
05.02.2024 at 11:00 AM in his ofﬁcg at Patiala.

b)  The Municipal Corporation, Patiala is to deposit Rs 40 Lac for
violation of the SWM, Rules 2016 for the period 01.07.2020 to
30.09.2023. However, it has deposited only 9 lac so far.
Municipal Corporatioh. Patiala shall deposit the balance amount

. of Environment Compensation of Rs 31 lac, immediately.

¢) The Municipal Corporation, Patiala shall apply to obtain
authorization as required under the Solid Waste Management
Rules, 2016, within 07 days.

d) In case of the failure of the decisions at sr. no. 1 to 3 by
Municipal Corporation, Patiala, the Board shall initiate legal
action against the Municipal Corporation and its responsible
officers for non-compliance of the Environmental Laws.
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Environmental Engineer, Regional Office, Patiala shall visit the
site to check the compliance by the Municipal Corporation,
Patiala well before the next date of personal hearing to be given

and submit its report during the course of hearing.

f) Environmental Engineer, Regional Office, Patiala shall also
ensure to submit the report to the Hon'ble NGT in the OA no.
434 / 2023 well in time.

g) The copy of the proceedings be sent to the Deputy
Commissioner, Patiala with request to look into the matter
personally being the matter is pending in Hon'ble National
Green Tribune.

The proceedings of the hearing held on 24.01.2024 were
conveyed to the Commissioner, Municipal Corporation, Patiala
vide letter no.10568 dated 02.02.2024 for compliance and a
copy of the sarﬁe is enclosed herewith as Annexure-B.

7) That the Superintending Engineer, Municipal Corporation, Patiala vide letter
no. 1439-SEll dated 07.02.2024 submitted progress report and time lining for
completion of dump site to the office of Environmental Engineer, Punjab
Pollution Control Board, Patiala. A co;ﬁy of letter dated 07.02.2024 of
Municipal Corporation, Patiala is enclosed as Annexure-C.

8) That in compliance to the decision of hearing held on 24.01.2024, a further
opportunity of héan‘ng was afforded to Municipal Corporation, Patiala before
the Chairman of the Board on 14.02.2024. The hearing before the Chairman
on 14.02.2024 was attended by Sh. Gurpreet Singh Walia, Superintending
Engineer, Sh. J.P Singh, Executive Engineer. The officers of the Municipal
Corporation, Patiala informed about the compliances as under:

a. - Municipal Corporation, Patiala has given work order for risk
assessment and on-site and off-site emergency plan of dump site
to Thapar Institute of Engineering and Technology (TI ET), Patiala

~ and also made advance payment to the said institute in this
regard.

b.  Municipal Corporation, Patiala informed that the tender work for
bioremediation of the legacy waste is under progress and they are
perusing to finalize the same on priority.

¢.  Municipal Corporation, Patiala has installed water tank of capacity
| 2000 litre with submersible pump and underground pipeline has
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been laid for carrying water from this storage tank for dousing of
fire.

d. Municipal Corporation, Patiala has purchased 3 methane gas
detectors and same have been installed at site.

e. Municipal Corporation, Patiala has engaged the nearest weigh
bridge namely Bharat Computerized Kanda for weighing of solid
waste vehicles. However, new estimate has already been
prepared for providing and installation of new weigh bridge at
dump site and the work shall be completed by 30/4/2024.

f. Municipal Corporation, Patiala has provided entry gate at the
dump site and two no. security guard were also deputed at site.

g. Municipal Corporation, Patiala has started the fencing of the
dump site and the same shall be completed within one month.

h. Municipal Corporation, Patiala shall start the plantation activity
after completion of fencing work and complete plantation shall be
done by 31/3/2024.

i. Municipal Corporation, Patiala has installed all the 4 nos.
piezometers to check the groundwater quality.

- Municipal Corporation, Patiala has installed 8 no. CCTV cameras
' at main shed facing different locations at the dump site.

k. Municipal Corporétion, Patiala has applied for CAF registration on
the Investment Punjab Portal and authorization shall be applied
after the approval of the CAF.

l. Municipal Corp’oration, Patiala has taken up the matter for
. deposition environmental compensation with its Higher
Authorities and assured to deposit the same latest by 15/3/2024.

9) That after examination of the record and hearing officers of the Board as well
as the officers of Municipal Corporation, Patiala on 14.02.2024, the Chairman
of the Board decided as under:

a.  Municipal Corporation, Patiala shall deposit the balance amount
of Environmental Compensation amounting to Rs. 31 Lakhs
immediately without any further delay. '

b.  Municipal Corporation, Patiala shall submit interim report
regarding risk assessment study and on-site and off-site
emergency plan of dump site from Thapar Institute of Engineering
and Technology (TIET), Patiala in the first week of March, 2024

i
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in the O/o Environmental Engineer, Regional Office, Patiala,
Environmental Engineer, Regional Office, Patiala shall personally

review the progress in this regard on weekly basis and to send
report accordingly.

Municipal Corporation, Patiala shall expedite the tendering
process for the bioremediation of legacy waste and shall ensure
that the bioremediation of the legacy waste lying at the dump site
be carried out at the earliest. Further, Municipal Corporation,
Patiala shall not dispose off any fresh waste at the dump site.
Municipal solid waste of the city be handled as per provisions of
the Solid Waste Management Rules, 2016.

Environmental Engineer, Punjab Pollution Control Board,
Regional Office, Patiala shall calculate the Environmental
Compensation to be imposed on the Municipal Corporation,
Patiala for non-compliance of the Solid Waste Management
Rules, 2016 including non-bioremediation of legacy waste period
1/10/2023 to 31/1/2024 and send the same to the EPA Cell to
issue orders in this regard.

Municipal Corporation, Patiala shall connect its CCTV cameras
installed at dump site with the Board's server within 15-days.
Asstt. Environmental Engineer (OS-WM), Head Office, Patiala
shall monitor these CCTV cameras and in case any fire incident
is observed, the concerned officer shall inform to the
Environmental Engineer, Regional Office, Patiala immediately for
taking action against the Municipal Corporation authorities.

Environmental Engineer; Regional Office, Patiala shall colle¢t the
groundwater sample from the piezometers installed by Municipal
Corporation, Patiala and from the nearby vicinity (as reference
sample) within 15-days.

Municipal Corporation, Patiala shall make its ETP operational,
which is provided for treatment of leachates being generated form
the legacy dump site by 28/2/2024 positively.

Municipal Corporation, Patiala shall obtain authorization under
the Solid-Waste Management Rules, 2016 by 28/2/2024.

Municipal Corporation, Patiala shall submit bank guarantee
amounting to Rs. 10 Lakhs as an assurance to comply with the all

LY
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the commitments given above as well as recommendations of the
Joint Committee within given time frame immediately.

j. Municipal Corporation, Patiala shall involve its horticulture wing to
provide plantation along the boundary of the dump site and

ensure that 50% work be completed by 10/3/2024 and remaining
by 10/4/2024.

The proceedings of the hearing held on 14.02.2024 were conveyed to the
Commissioner, Municipal Corporation, Patiala vide letter no. 12477 dated

29.02.2024 for compliance and a copy of the same is enclosed herewith as
Annexure-D,

10)  That Punjab Pollution Control Board has taken and is taking appropriate
action against Municipal Corporation, Patiala for violation of the provisions
of Solid Waste Management Rules,2016. The status / action taken report
is hereby submitted in compliance to the orders dated 08.11.2023 for kind
perusal and appropriate orders of the Hon'ble National Green Tribunal.

Submitted by

(Er. Rohit Singla)
Environmental Engineer
Place: Patvala . Punjab Pollution Control Board

Regional Office, Patiala

Date: | 8 -03-2024
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Factual/Action taken report by Joint Committee constituted by Hon’ble National
Green Tribunal (NGT) In orders O.A. no. 434/2023 titled as Davinder Pal Slngh V/s
State of Punjab.

3 Background:

"The complainant Sh. Davinder Pal Singh has filed a complaint in the Hon’ble Natlonal Green Tribunal

ll (NGT) alleging that the Municipal Corporatlon, Patlala Is violating the Solid Waste Management Rules,

' 2016 and orders passed by Hon'ble Tribunal w.r.t. Imposing ban on burning of waste in open places
and bulk waste burning In landfill sites In Patiala city. The complaint has further alleged that regular
fires at the garbage dump site near Chotti Nadi in Patiala Is causing nuisance in the nearby area and
has requested to Hon'ble Tribunal for redressal of the matter.

The Hon'ble Tribunal has taken cognizance of the said complaint and vide orders
dated 01.08.2023, the Hon'ble Tribunal has constituted a Joint Committee comprising of Central
Pollution Control Board (CPCB), Punjab Pollution Control Board (PPCB), District Magistrate, Patiala and
representative of Commissioner, Municipal Corporation, Patiala to verify the factual and action taken
report to the Hon'ble NGT within one month. Hon'ble Tribunal has also directed the Joint Committee
to meet within one week, undertake visits to the site, look into the grievances by associating the
complainant, verify the factual position by providing status of waste generation, waste processed,
existence of legacy waste, its remediation and take appropriate remedial action by following due
course of law. PPCB has been dcsignated as nodal agency in the matter.

2. Directions issued hy Hon’ble NGT for making compliance to Solid Waste Management Rules,
2016

{i) 0.A. No. 606 of 2018 — “Compliance of Municipal Solid Waste Management Rules, 2016" - The
Hon'ble NGT vide order dated 10.01.2020 in O.A No, 606 of 2018 titled as “Compliance of
Municipal Solid Waste Management Rules, 2016” issued directions, the relevant part of which

is reproduced as under:

“0.  Inview of the fact that most of the statutory timelines have expired and directions of
the Hon’ble Supreme Court and this Tribunal to comply with Solid Waste Management Rules,
.2016 remoin unexecuted, compensation scale Is hereby laid down for continued failure after
31,03.2020, The compliance of the Rules requires taking of several steps mentioned in Rule 22
from Serlal No, 1 to 10 (mentioned |n para 12 above). Any such continued failure will result in
liabllity of every Local Body to pay compensation at the rate of Rs. 10 lakh per manth per Local
Body for population of above 10 lakhs, Rs. 5 lakh per month per Local Body for population |

between 5 lakhs and 10 lakhs and s, 1 lakh per month per other Local Bady from 01.04.2020
till compliance.,..,
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) n terms of order
8 Legacy waste remediation wos to ‘commence’ from 01.11.2019 | f of

this Tribunal dated 17.07.2019 in 0.A. No. 519/2019 para 2853 even though statutory timeline
for ‘completing’ the said step is till 07,04.2021 (as per serial no. 11 in Rule 22), which direction
remains unexecuted ot most of the places. Continued failure of every Local Body on the subject
of commencing the work of legacy waste sites remediation from 01.04.2020 till compliance
will result in liability to pay compensation ot the rate of Rs. 10 lokh per month per Local Body

for population of above 10 lakhs, Rs. 5 lakh per month per Local Body for population between

S lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body.”

The said timelines for levy of environmental compensation was extended for a period of three

monthsi.e. from 01.04.2020 t0 01.07.2020 in view of COVID-19 pandemic by the Hon'ble Tribunal vide
order dated 17.09.2020.

(i) 0.A. No. 286 of 2022

= In O.A. No. 286 of 2022 wir.t. news item published in “The Indian
Express” dated 20t

April, 2022 titled “7 charrec to death in fire near Ludhiana dump site”, the Hon'ble
Tribunal directed CPCB to collect information about garbage durﬁp site from all States in respect of

atleast Metro Cities and issue necessary directions/guidelines for preventing such fires and handling
them effectively,

ifthey take place, specifying serious consequences of delay in dealing with the issues
in violation of binding rules. )
(iii) 0.A. No. 288 of 2022 - In 0.A. No. 288 of 2022 regarding news item published in “The Times

of India” dated 22th April titled “Delhi, another long drawn effort to douse fire at Gazipur land fill,

dump site has been considered isolated and vulnerable site,

which require on-site and off-site fire and
other disaster management plans.

3.  Directions issued by Central Pollution Control Board

CPCB vide letter no. CP—99/143/2021~UPC-11—H0-CPCB-H0/15?6 dated 26.05.2022 has i.ssued
directions u/s 5 of Environment (Protection) Act, 1986 for implementation of Solid Waste

Management Rules, 2016 w.r.t. fire incidents at Municipal Solid Waste dump sites to the State
Pollution Control Boards.

4, Action taken by PPCB:

(i) In view of the directions of the Hon'ble National Green Tribunal in 0.A. No. 606 of 2022,
environment compensation amounting to Rs. 21 lacs (for a period from 01.07.2020 till 28.02.2022)
has been imposed upon Municipal Corporation, Patiala for non-compliance of Solid Waste
Management Rules, 2016 and legacy waste remediation, out of which Rs. 9.0 lacs has been deposited
by the State Government on behalf Municipal Corporation, Patiala. _

(i) The directions dated 26.05.2022 Issued by CPCB were forwarded to the Department of Local

Govt., Government of Punjab by PPCB letter no, 805 dated 19.07.2022 to ensure compliance of said
directions. The said directions are reproduced as under;
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The Department of Local Government shall provide updated information w.r.t directions
dated 01.03.2021 issued by PPCB regarding bio-mining issued to it. It is to be ensured that
updated information w.r.t at least all Metro cities is provided in accordance with Hon'ble NGT
Directions.

The Department of Local Government to conduct comprehensive risk assessment studies and

accordingly prepare detailed On-site Emergency Plan for each dumpsite located in their

jurisdiction addressing the following issues:

a) The onsite emergency plan to cover potential risks/ emergencies due to fire,
obnoxious flammable emissions, odour, vector borne diseases, rodents, bird
nuisance, seasonal affects i.e. summer / winter / monsoon (rainy season) and all other
potential risks at the dumpsites.

b) The onsite emergency plans to address the worst possible case scenarios preferably
using appropriate risk assessment softwares covering any or all of the potential
emergency issues/scenarios cited above.

c) The on-site emergency management plan to cover likely affected geographical area
including population, flora & fauna in and aro'und the dumpsites.

d) The on-site emergency plan to contain detailed remedial measures both hardware
and software based for mitigating various emergency situations, which should finally
be available with respective control rooms and on-site emergency notice boards.

e) The Department of Local Government to prepare the on-site & off-site (or update off-
site) emergency management plans preferably through an expert agency on the

subject.

The Department of Local Government shall implement the following interim

measures on priority till the time On-site/Off-site Emergency Plans are prepared and implemented:

a)

b)

Disposal of Waste: Fresh waste not to be disposed at the dumpsite where bio- remediation is
being undertaken. Organic waste from slaughter house, fish market etc., industrial waste not to
be disposed at the dumpsite. It is to be further ensured that industrial waste / E-Waste/Lithium
battery is not dumped at the site. Waste that is being unloaded at the site should be examined
visually for potential fire sources fire sources when located, should be neutralized with cover
material immediately. Emergency tipping area to be provided to set aside from the immediate
working area where incoming loads of material known to be on fire or suspected of being so can
be deposited, inspected and dealt with, Adequate compacting of waste to be done to minimize
formation of air or methane pockets which can lead Yo subsurface fire at site.

Monitoring at dumpsites: Methane Gas Detectors (on downwind side) to be installed at site so
that area with high methane concentration can be identified and preventive actions be

usdertaken. Further, temperature at windrows to be monitored with non-contract infrared

b o WF
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thermometer (3s used for monitoring human body temperature under COVID circumstances) ang
records be maintained for any major deviat ons. The temperature is t0 be in the range of 350t
S90C. Treated leachate /water to be sprayed on the waste when rise In temperature is observed
Atthe bioremediation site, Sultable mechanism to be In place. Installation of CCTV cameras at the
Site and provision of fencing & frequent patrolling to be done for checking unauthorized entry at
dumpsite,
Arangements for fire Extinguishing: Arrangements for adequate storage of sand/ chemical fire
ffxlinguishing medias such as foam or powder at site to be made to douse fire in case a fire Incident
S eported. Usage of water for dousing fire to be avoided. Isolation and allowing rapid natural
OUMOUt or smothering with soil to be done for dousing dumpsite fires. Dedicated fire tenders
(pref.erablv cthemical extinguishing media) and adequate fire safety measures are to be deputed,
Spec-'ﬁ‘:a"‘f during summer season when dumpsites fire is more likely to take place. All mobile
€quipment or vehicles should be fitted with fire extinguisher and spark arrester.

d) Health R .
) & Safety of Workers: Fire protection measures and safety equipment to be provided to all

workers i .
at the site and checked before entry to the dumpsite. Workers to be trained for detection

of fi i i
ire and necessary action to be taken in case of fire. Periodic training of workers be canducted
in Safe handling of Waste, PPE's, Health & Safety issues etc,

e) Mock Drills & safety audits: Periodic mock drills to be conducted to prevent fire accidents at

dumpsites. Quarterly, Fire Safety and Hazardous Emissions Audits to be conducted.

A copy of the said directions was forwarded to all the Municipal Corporations/ Municipal

Councils/Nagar Panchayats of the State vide PPCB letter nos. 1340-1507 dated 14.09.2022, including

Municipal Corporation, Patiala for compliance.

Copies of the letters of PPCB bearing nos. 805 dated 19.07.2022 and 1340-1507 dated 14.09.2022 are

attached as Annexure-'A’ & Annexure-‘B’ respectively.

5. Action taken by PPCB w.r.t. complaint

A news item'was published in “The Tribune” dated 16.04.2023 regarding burning of solid Waste at old
dump site near Choti Naddi, Sanouri Adda, Patiala.

The site was visited by officers of PPCB on 17.04.2023 alongwith Sh. Sanjeev Kumar, Chief Sanitary

Inspector and Sh. Harwinder Singh, Sanitary Inspactor of Municipal Corporation, Patiala. During visit,
solid waste dumped at the site was found burring. Officlals of the Municipal Corporation, Patiala
informed that the site was old dumping waste site and the fire occurred due to methane production
from the‘decomposition of solid waste as well as due to rise in ambient temperature, resulting in fire
in dumped waste.,

Municipal Corporation, Patiala was Issued notice to issue directions u/s 5 of Environment (Protection)

Act, 1986 for the violation of provisions of Sollid Waste Management Rules, 2016 by PPCB letter no.

Q\«)' ‘J'od*""}-’ bt &
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3749 dated 19
1 05.2023 along with an OFportunity of personal hearing before the Chairman, PPCB on
9.05.2023, which was Postponed to 02.06.2023 due to administrative reasons

The personal hearing was held on 08.06.2023, wherein, the representative of Municipal Corporation,

Patiala informed that bio-remediation of legacy waste at said old dump site has been complated by
about 90 % by M/s Akansha Enterprises Ltd,, Karnal and remalining waste shall be bio-remediated
within few months, He further informed that the said fire incldent occurred due to sudden rise in
temperature and generation of gases. However, the Municipal Corporation Patiala controlled the said
fire. The representative further informed that Municipal Corporation, Patiala is conducting periodic
mock drills at the dump site and has preogared an exit plan in case of emergency. Herbal sanitizer and
Melathene dust spray is being done on the garbage to control the smell emanated from the waste at
dump site. Fresh waste generated from varlous households of the city is being segre'gated at 6 no.
Material Recovery Facilities (MRFs) of the city for processing and is not being disposed at said dump
site. )
It was decided by the Chairman, PPCB in the hearing that:
1) The Municipal Corporation, Patiala shall submit comprehensive action plan for
bicremediation of remaining legacy waste with timelines, within one month,
2) The Municipal Corporation, Patiala shall ensure that no such fire incident shall occur in the
future, otherwise, PPCB shall impose Environment Compensation of suitable amount without any
further opportunity.
3) The Environmental Engineer, Regional Office, Patiala shall verify the contentions made by the
Municipal Corporation, Patiala in its reply as per rules and regulations and submit its concrete
recommendation. '
The proceedings of the said hearing were communicated to the Municipal Corporation, Patiala, a copy
of which Is attached as Annexure-‘C'. .
6. Visit of the Joint Committee constituted by Hon'ble NGT:

In compliance of the directions of the Hon’ble NGT in present application no. 0.A. No. 434 of
2023, the Joint Committee comprising of following officers held a meeting on 22.08.2023 at Patiala to
deliberate upon actions to be taken for compliance of orders dated 01.08.2023 of the Hon'ble NGT in
the present case-

1) Ms, Sakshi Sawhney, District Maglstrate, Patiala

2) Er. Shyam Lal Gupta, Superintending Engineer, Municipal Corporation, Patiala

3) Er, Jatinder Pal Singh, Executive Englneer, Municipal Corporation, Patiala

4) Er, LP. Meena, Sclentist D, CPCB, Reglonal Office, Chandigarh

5) Er. Navtesh Singla, Environmental Engineer, PPCB, Zonal Office-1, Patiala

6) Er. Gurkaran Singh, Asslstant Environmental Engineer, PPCB, Reglonal Office, Patiala

% \. - P
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I was decided by the Joint Committee to make fleld visits on 24.8.2023 and associate the

complainant Sh, Davinder pal Singh during the visit of the Joint Committee to the solid waste dum,
site at Patiala,

The Joint Committee then visited the solid waste dump site of Patiala on 24.8.2023
along with complainant Sh. Davinder Pal Singh. The complainant also submitted his grievance in
written to the Joint Committee alleging the same status in the original complaint, a cOpy of which is
attached as per Annexure-'0', The Joint Committee made following observations:

1. The total area of the dump site is about 8 acres. Reclamation has been done at two sites, one
atsite-A having area of about 3.5 acres and another site-B having area of about 3 acres.

2. The representative of the Municipal Corporation, Patiala informed that about 35000 MT fresh
waste and 15000 MT legacy waste is dumped at site-B.

3. Mixed waste was found dumped at site-B.

4. Atrommel system has been installed for recovery of the legacy waste. However, the same

was not in operation as the legacy waste lying was in wet condition due to recent floods &
rains in the area,

5. Although permanent fire control mechanism has not been provided at the dump site,
however, one fire brigade was found stationed near the durhp site for control of fire in case
of any emergency.

6. Portable methane gas sensors are being used by Municipal Corporation, Patiala for detection

of methane gas at the dump site.

7. ETP for treatment of leachate has been provided, however, it was found non-functional.
8. Plantation around the dump site was not found adequate,
9. Fencing around the dump site and gate at entrance point have not been provided.

10.  Partial storm water drain has been provided.

7. Statement of Municipal Corporation, Patiala w.r.t. waste generation, waste processed and

legacy waste existing and remediated:
(i) The solid waste dump site of Patiala city is located at Sanauri Adda, which is about 40-45
years old and falls which within the limits of Municipal Corporation Patiala.

(ii) The total area of dump site is about 8.73 acres, in which originally about 1.76 lakh MT of
legacy waste was there in form of heaps of 7 meters (21 feet) height.

(iii) The work of bio-remediation of legacy waste at the dump site was awarded to M/s

Akansha Enterprises Karnal by Municipal Corporation Patiala with a target for completion

of remediation within 24 months.
(iv)  Rs6.85Cr. were to be spenton this remediation project.
About 1.66 lakh MT (95%) of waste has been remediated till date,
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i)

{vi)

(viil)

(ix)
(x)

(xi)

{xii)

About 35y

=210 5 acres of land h ‘

Sk as been reclaimed upon remediation of legacy waste and a
een developed in about 3 acres of this reclaimed land.

About 50-
50 thousand MT of legacy waste along with some frash waste Is lying at the
dump site,

During the recent floods in Patlala Clty in July, 2023, about 260 MT per day of waste from
Patiala City, Improvement Trust, colonles developed by Patlala Development Authority,

Babbu Singh Colony, Vikas Vihar, Ranjit Nagar, DF Nagar, Malwa Enclave, Aman Vihar,

Career Enclave and other colonies localed outside the Corporation limits was received at
this dump site, due to which fresh waste could be seen at the dump site.
Bulldozers and JCB machines are being used to handle the garbage coming at the dump

site.

A fire brigade vehicle has been permanently deployed to avoid any unexpected fire at the
dump site.

5 portable methane detectors are being used for detection of methane gas.

Piezometer and CCTV cameras have now been installed at the dump site.

8. Recommendations:

Following measures shall be taken by Municipal Corporation, Patiala in a time bound manner for

prevention of fires at its dump site and management of solid waste .

a)

b)

Municipal Corporation, Patiala shall conduct comprehensive risk assessment studies and

accordingly prepare detailed On-site Emergency Plan for its dump site addressing the -
following issues:

v To cover potential risks / emergencies due to fire, obnoxious / flammable emissions,
odour, vector horne diseases rodents, bird nuisance, seasonal affects i.e. summer /
winter / monsoon (rainy season) and all other potential risks at the dumpsites.

v To address the worst possible case scenarios preferably using appropriate risk
assessment softwares covering any or all of the potential emergency issues / scenarios
cited above.

v To cover likely affected geographical area including population, flora & fauna in an
around the dumpsites,

v

To contaln detailed remedial measures both hardware and software based for

mitigating various emergency sltuations, which should finally be avallable with
respective control rooms and on-site emergency notice boards.

Municipal Corporation, Patlala shall provide a permanent water hydrant system, which can be
used to douse of the fire at any time In the year.

by
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Munici
Pal Corporation, Patiala shall implement following interim measures till the tlme onsite

/ :ff site emergency plans are prepared:

Fresh waste not be disposed at the dump site where bio remediatlon is being
Undertaken, '

Methane gas detettors (on the down side) to be Installed ot the site so that area with

, high methane cancentration con be Identified and preventive actions be undertaken.

: Arrangements of fire extinguishers to be made especlally In the summer seasons.
) Municipal Corpration, Patiala shall Install CCTV carmeres at its dump site provide weigh

bridge for proper measurement of waste received al the dump site.

&) Municipal Corporation, Patiala shall install a permanent gate with one security perSOIW"eI at

its main entrance to avold any unauthorized access to the solld waste site.

Municipal Corporation, Patiala shall provide fencing all around its dump site to avoid !irterins
of any waste in any water body.

Bl MUNC‘D&I Corporation, Patiala shallincrease the plantation area / greep belt around its dump

site.

h) Municipal Corporation, Patiala shall promde piezometers on four dafferent locations in order

1 ‘
o )

to check the contamination of ground:water. -

Ms. Saksh] Sawhney, District ~~“Er.Shyam Lal Gupta, ~* "+ Er.Jatinde{Pal Singh,
Magistrate, Patlala Superintending Engineer, ~ Exécutive gineer, Municipal
Municipal Corporatipn, Patiala.. ~Corporation, Patiala

Tadish =
Er. J.P. Meena, Scientist D, CPCB,  Er. Navtdstisingla, . 2 Er Gurkaran Singh, Assistant’
Reglonal Office, Chandlgarh " Environmental Engineer; Environmental Engineer, PPCE}.

PPCB, Patiala e Reglonal Office, Patiala
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PUNJAB POLLUTION CONTROL BOAR!

e QS pated..\q)7] 2.2
The Principal Secretary to Govt. of Punjab,
; Department of Local Government,

Chandigarh.

Subject: Directions under Section 5 of Environment (Protection) Act, 1986 for
implementation of the Solid Waste Management 1Rules, 2016 regarding
Fire Incidents at MSW Dumpsites.

Ref:

CP-89/143/2021-UPC-11-HO-CPCB-HO/1576dated 26.05.2022.

Whereas, the Ministry of Environment, Forest & Climate Change has notified

Solid Waste Management Rules on April 08, 2016 which inter-alia state procedures for
Solid Waste Management;

And whereas, in accordance with Rule 11(d) of the Rules, it is the duty of the

State Urban Development Department to ensure implementation of provisions of these
Rules by all local authorities;

And whereas, in accordance with Rule 15(a) of the Solid Waste Management
(SWM) Rules, 2016, the local authorities and Panchayats should prepare a solid waste

management plan as per state policy and strategy on solid waste management within six
months from the date of notification;

And whereas, in accordance with provision of Rule 15(zd) of the SWM Rules,
2016, the local authorities and Panchayats shall ensure that the operator of a facility
provides personal protection equipment including uniform, fluorescent jacket, hand gloves,

raincoats, appropriate foot wear and masks to all workers handling solid waste and the
same are used by the workforce;

And whereas, MSW is being disposed of unscientifically in most cases which
1s one of the major causes for public nuisance due to frequent fire incidents, foul odour,
generation of leachate and other adverse environmental impacts;

And whereas, several fire incidents have been reported recentl

y at Ghazipur
& Bhaisawa dumpsites in Delhi, Manesar in Haryana and Ludhiana in Punjab.,

And whereas, fire incidents at dumpsites may lead to sev
on environment and related health hazards. People living in and aroun
likely to be affected due to the frequent outbreaks of fire_

ere adverse impact
d the dumpsites are

And whereas, Hon’ble NGT in OA No. 286 of 2022, in reference to News item
published in The Indian Express dated 20™ April, 2022, titled “7 Charred to death in fire
near Ludhiana dumpsite” has directed CPCB to collect information about garbage
dumpsites from all States in respect of atleast Metro cities and issue statutory directions /
puidelines for preventing such fires and handling them effectively if they take place,

specilying serious consequences of delay in dealing with the issue, in violation of binding
rules L

STEEIY gNE, F9T 95, ufenpar - 147001 Contd....
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here dare tntal
; he Board, t
And whereas, as per the Information available it

“ & 3 bl i
a3 dumpsites in the state of Punjab. (Old MuniGipal

l'l
) _ [ Lepacy Waste
And whereas, as per Guidelines for Disposal of Lei sk assessment

thensive
Solid Waste) issued by CPCB, it is important to carry out comil’rl rior to commencurneil
and develop onsite emergency plan which should be kept handy p

ol dumpsite bio-remediation & bio-mining;

T — ide letter Ho

And whereas, the Board had issued following directions Vi b regsding
tPA/21/543 date 01.03.2021 to the Department of Local Government, Punjab reg ,
bio-mining of Legacy Waste to submit action taken report within 15 days’

1. The Department of Local Government shall provide complete list of legacy waste
dumpsites in the State as per format enclosed to the Board.

2. The Department of Local Government shall ensure that necessary action for b:a-m:rmlr..'.
and bio-remediation of these dumpsites is done by the concerned local authorities in
compliance with provisions of Solid Waste Management Rules, 2016

3. The Department of Local Government shall ensure that concerned local authorities
eng

aged in the bio-mining process of legacy waste shall follow procedures as per CPCH
Guidelines for disposal of legacy waste with specific compliance to the following points

i Analysis of various screened fraction materials i.e. RDF, fine earth/bio earth etc
prior to its disposal/utilization.

i Preparation of plan for utilization/disposal of screened fractions.
. Adequate provisions for leachate treatment.

iv. Maintenance of records/documents for disposal/utilization of the RDFs of fine

earth
and other materials.

4. The Department of Local Government shall ensure that the local bodies prepare time
targeted action plan for bio-mining/bio-remediation of these dumpsites in compliance
with points listed above. The timelines as specified in Solid Waste Management Rules
2016 and Hon'ble NGT Directions on the matter are to be adhered to for remediation of
these sites.

5. The Department of Local Government shall ensure that no fresh waste is disposed at
these dumpsites and local authorities make proper arrangement for management of
{resh solid waste

o The Department of Local Government shall ensure that atleast one legacy waste
dumpsite is remediated in the State, which can be considered as modeol for compliang,
for other legacy waste dumpsites in non-attainment cities (NAC).

And whereas, the action taken report with respect 10 above mentoned
directions has not been received from the Departiment of Local Government, tull now.,

And whereas, Hon'ble NGT inits Order dated Apal 22, 2022 m O A No
28812027 reparding News item published in the Time of India dated Apnl 22, utled Dolh
fnotier tong deaven effort to douse e at Ghazapur land il has stated that dumpsite oo
v consdered g moled and valnerable site which requine On ste and O site T
other deaster manapement plar}n Ree
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And whereas, CPCB made the following observations based on inspected
vanous dumpsites, where bioremediation of legacy waste is buing carried out;

' solid waste continued to be dumped at these dumpsites.

" Fireincidents have been reported at locations where fresh waste is being dumped.
haccessible slopes of garbage were observed

N No standard operating plan in place for prevention and management of Fresh

dumpsite fires.

‘- Cause of fire incident reported is excess release of Methane (CH4) gas due to

anaerobic decomposition of the bio-degradable organic waste, high temperature
and dry atmospheric conditions.

Partial fencing with barbed wire provided at the boundary observed.
Police patrolling the site not observed.
No fire tender observed at site,

Anti-Smog Gun have been installed which were not found in use;

A1
Vi

Vi

And whereas, CPCB vide letter No. CP-99/143/2021-UPC-II-HO-CPCE-
HO/1576 dated 26.05.2022 has issued Directions to the Punjab Pollution Control Board

under Section 5 of Environment (Protection) Act, 1986 for implementation of the Solid
Waste Management Rules, 2016 w.r.t. fire incidents at solid waste dumpsites.

And whereas, Ministry of Environment & Forest, Govt. of India vide
notification S.0. 327(E) of 10.04.2001 has delegated powers vested under section 5 of the
Environment (Protection) Act, 1986 (29 of 1986) to the Chairman, State Pollution Control
Boards/ Committee to issue directions to any industry or any local or other authority for

the violation of the standards and rules relating to Municipal Solid Waste notified under
the Environment (Protection) Act, 1986.

Now, the Chairman, Punjab Pollution Control Board in exercise of the powers
delegated upon him by the Ministry of Environment, Forests and Climate Change, Govt. of

india, New Delhi, issues the following directions u/s 5 of Environment (Protection) Act,
1986:

1) The Department of Local Government shall provide updated information w.r.t
Directions dated 01.03.2021 issued by the Board regarding biomining issued to
Department of Local Government. It is to be ensured that updated information W.r.t at
least all Metro cities is provided in accordance with Hon’ble NGT Directions.

Z) The Department of Local Government to conduct comprehensive risk assessment
studies and accordingly prepare detailed On-site Emergency Plan for each dumpsite
located in their jurisdiction addressing the following issues:

s The onsite emergency plan to cover potential risks/ emergencies due

to fire,
obnoxious / flammable emissions, odour, vector borne

diseases, rodents, bird
nuisance, seasonal affects i.e. summer / winter / monsoon (rainy season) and all

other potential risks at the dumpsites.

fhe onsite emergency plans to address the worst possible case scenarios preferably

using appropriate risk assessment softwares covening any or all of the potential
emergency issues/ scenanos cited above

11] Contd....
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3) The Dep
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The on-site emerge
incluthnmmpulaho
The on-site
and softw

finally b
boards.

ity management plan to cover likely affc-'ctud geographical arey
", flora & fauna In and around the dumpsites. e s

emergency plan to contain detalled remedial mcasyrc; oh h rhOUI:
are based for Mitigating varlous emergency situations, whi ‘ 5 e
available with respective control rooms and on-site emergency notice

: i off-
anment of Local Government to prepare the on-site & off-site (or update

n the
Y management plans preferably through an expert agency o
Subject,

4) The Department of L
on priority ||
Implemented:
a.

ocal Government shall

implement the following interim measures
the time On-site/Off-

site. Emergency Plans are prepared and
Disposal of Waste: Fresh waste
remediation

is being undertaken.
etc,, industrial wast

not to be disposed at the dumpsite where bio-
Organic waste from slaughter house, fish market
Posed at the dumpsite. It is to be further ensured
Lithium battery is not dumped at the site. Waste
& site should be examined visually for potential fire
located, should be neutralized with cover material
PRIng area to be provided to set aside from the
ere incoming loads of material known to be on fire or

€ not to be dis

that is being unloaded at th
sources fire sources when
immediately. Emergency t
immediate working area wh

Monitoring at dumpsites: Methane Ga
Installed at site so that area with high me
preventive actions be undertaken. Fu
monitored with non-contract infrared th
body temperature under COVID circums

s Detectors (on downwind side) to be
thane concentration can be identified ang
rther, temperature at windrows to be
ermometer (as used for monitoring human

tances) and records be maintained for any
major deviations. The temperature is to be in the range of 350C to 590cC. Treated

leachate /water to be sprayed on the waste when rise in temperature is observed ar
the bioremediation site, Suitable mechanism to be in place. Installation of ccTy

cameras at the site and provision of fencing & frequent patrolling to be done for
checking unauthorized entry at dumpsite.

Arrangements for fire ExtlnBUlShiﬂgi Arrangements for ade . L
chemical fire extinguishing medias such as foam or powder at site lg b::'{meal; &
douse fire in case a fire incldent is reported. Usage of water for do‘usl_r:ﬁ slt.r)il -
avoided, Isolation and allowlng rapld natural burnout or smothering \_.w s
i for dousing dumpsite fires. Dedicated fire tenders (preferably _”“ "l o
(fw'w ml » media) and adequate fire snfe_tv measures m. fn bt‘! :fi:*x:
LKU"H‘U'J Imldburinp summer season when dumpsites fire is more hikely to ta
specifically / £

}'1 l Ia l .Il I lll h l 3 - wiicher o d‘pal‘
q p i by h h”‘ ©°x b I '

Quate storage of sand /
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Health & Safety of Workers: Firo protection measures and safety equipment to be provided
W albworkers at the site and checked before entry to the dumpsite. Workers to he trained
tor detection of fire and necessary action to be taken in case of fire Periodic training of
vorhers be conducted in Safe handling of Waste, PPE’s, Health & Safety 1ssues etc |

Mock Drills & safety audits: Periodic mock drills to be conducted to prevent fire accidents ‘
“Loumpsites. Quarterly, Fire Safety and Hazardous Emissions Audits to be conducted. ‘

The Department of Local Government is hereby directed to submit action taken
'ePartwithin 10 days for Action Point listed at No. 5 above. Action taken report for Point No 1
' to be provided within 20 days of receipt of these Directions.

'I"F"p _1.1 o 1/ e

(Prof. (Dr.) Adarsh Pal Vig)

Chairman
Endst.No. 804) Dated |4 |~]~» T/

A copy of above is forwarded to the Member Secretary, Central Pollution Control

toard, Parivesh Bhawan, East Arjun Nagar, Delhi-110032 w.r.t. to letter no. CP-99/143/2021-
LIPC-1I-HO-CPCB-HO/1576 dated 26.05.2022, for information please.

W2 3% Wi s
(Prof. (Dr.) Adarsh Pal Vig)
Chairman 7;

Endst.r'io.__m_ Datedﬁ_l: |22

A copy of above is forwarded to the Secretary to Government of Punjab
Depantment of Science, Technology & Environment, Chandigarh, for information please.

\“Q}‘?‘. g l-';‘\ f{:;
5L (Prof. (Dr.) Adarsh Pal vig)
Chairman Y
Endst.No. $.9 LW Dated__ [ I") P
A copy of above is forwarded to the following for information and necessary
attifn
(e Chief Environmental  Engineer,  Punjab  Pollution  Control  Boarg
Vatialsf/Ludhiana/lalandhar & Bathinda.
(e Semor Environmental Engineer, Punjab Pollution Control Board, Zonal Office, Jalandhax
fotinida, fnritsar, Patiala-1/2, & Ludhiana-1/2
| I fowronmental Engmeer, Punjab Pollutlon Control Board, Regional Office, Patiala
sangrar, Batala, Amntsar, Hoshiarpur, Bathinda, Fandkot, Mohali, Roper, tatehiarh Satt
Ltandhar-/ and Ludhiana-I/I/I/IV, with o request to coordinate with the concerned
ainonty for ensuning compliance of the directions

vy g oY H‘?‘\ ‘t.J\

is( (Prof. (Dt ) Adarsh Pal Vig)

Chalrman o
1
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1 The Commssioner,

Municipal Corporation (o5 per list)

)

The Executive Officer,
Municipal Council / Nagar Panchayat (as per list)
Subject: Directions u

/s 5 of the Environment (Protection) Act, 1986 for
implementation of

lem the Solid Waste Management Rules, 2016 regarding
fire incidents at Msw dumpsites,

CP~99!14312021-UP
PPCB letter no. 805

Ref:

C-11-HO-CPCB-HO/1576 dated 26/5/2022 and
dated 19/7/2022.

It is intimated that Contral Pallution Control Board (CPCB) vide its letter cated
26/5/2022 has issueqd directions u/s 5 of Envi

ronment (Protection) Act, 1986 for implementaron
of the Solic Waste Management Rule

s, 2016 regarding fire incidents at MSY/ dump sites (coz,

the Deptt. of Local Government was directeu vide Board's letter dated
18/7/2022 {copy enclosed)

enclosed) Accorcingly,

Lo ensure Lthe compliance of the said directions and submit the Acion
laken report.

It s turther intimated that the matter is being reviewed by Hon'ole NGT in Q.4
no. 286 of 2022 titied as “News item published in the Indian Express cated 20" Ao~ 2027 1 oc
"7 Charrea to death in fire near Luchiana dumpsite” and Action taken reoort in the subject matter
has been sought vide order dated 25/7/2022 (copy enclosec).

You are, tnerefore, requested to take necessary action and ensufe the meticu 0.5
compliznce of the said directions.

DA/- As shove (Through e-mail). %
Environmental Engineer (HQ-3/3)

for Chairman
o |

fitig [
Endst no..L.. 2508,

A copy of Lhe above is torwarced to the followings for information and necessan,
0000 ety : -
T Chyed Froranimental [ngineer, Punjab Pollution Control Board, Jalanohar / Luahians
! hinnrsar & Patiela -
i T eseronientdl Engimeer, Punjab Pollution Control Board, Zonal Office, Paua'a-
e L L* ) LLEL ' '

[ e £ udmana 1/ Amntsar & Patiala, ‘
3 crapental Eogioeer, Paijan Poliotion Contial Board, Regonal Office, Pat a
Crtheey bl : g
o f doshierpur { Bathinda  Fandrat [ Jalandhar- | S Ludmamo-1 7 0Ly e
" b ahy Attty 7 barat / ohale £ Amictsar & Ropar
! S\
Dkf o arina (

-~ g\_l,'ql\

9 I'\f'”
Lovironmental Enginedy (HQ-3/3)
tor Chairman

Through e-mail pated... |82 2.
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The Commissioner, Ll a3
Municipal Corporation, N : / )50
Patiala. VS . =

Subject: proceedings of the personal hearing given on 08/06/2023 by the Chairman of
the Board to M/s Commissioner, Municipal Corporation, Patiala w.r.t Notice to
issue directions u/s 5 E(P)Act, 1986 for violations of the provisions of Solid Waste
Management Rules, 2016.

T
Following were present: \VJ“A'
from the PPCB side: _‘())2

1 Er.G.S. Majithia, Member Secretary, 4

2 Er. Sandeep Bahl, Chief Environmental Engineer (P) 75\%
3. Er. Lavneet Kumar, Senior Environmental Engineer (2P-1)

4, Er. Garima Garg, Asstt. Environmental Engineer, RO, Patiala

From the Industry's side: .

1 Sh. Naman Markan, Joint Commissioner, Municipal Corporation, Patiala
Sh. Rajinder Chopra, Superintending Engineer, Municipal Corporation, Patiala
Sh. Harvinder Singh, Sanitary Inspector, Municipal Corporation, Patiala

W

Asstt. Environmental Engineer, Regional Office, Patiala bring out the notice that
the timelines for compliance of various activities laid down in Solid Waste Management Rules,
2016, as well as extended times fixed by the Hon’ble National Green Tribunal have already lapsed.

In O.A No. 606 of 2018 titled as “Compliance of Municipal Solid Waste
Managernent Rules, 2016” came up for hearing before the Hon'ble National Green Tribunal on
10 01.2020, wherein the Hon'ble National Green Tribunal issued certain directions, the relevant
part of which is as under:

3 In view of the fact that most of the statutory timelines have expired and directions of the
Hon’ble Supreme Court and this Tribunal to comply with Solid Waste Management Rules,
2016 remain unexecuted, compensation scale is hereby laid down for continued failure
after 31.03.2020. The compliance of the Rules requires taking of several steps mentioned
in Rule 22 from Serial No. 1 to 10 (mentioned in para 12 above). Any such continued failure
will result in liability of every Local Body to pay compensation at the rate of Rs. 10 lakh per
manth per Local Body for population of above 10 lakhs, Rs. 5 lakh per month per Local Body
for population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body
from 01.04.2020 till compliance. If the Local Bodies are unable to bear linancial burden, the
liability will be of the State Governments with liberty to take remedial action against the
erting Local Bodies, Apart from compensation, adverse entries must be made in the ACRs
of the CEO of the said Local Bodies ana other senior functionaries in Department of Urban
Development ele. who are responsible for compliance of order of this Tribunal,

[epacy waste remediation was to ‘commence’ from 01.11,2019 in terms of order of this
libunal dated 17.07.2019 in O.A. No. 519/2019 para 2853 cven though statutory timeline
for “completing the sad step s il 07.04.2021 (as per serial no. 11 n Rule 22), which
direction remaing unexecnted at most of the places Continued failure of every Local Body
on the subject of commaencing the work of lepacy waste sites remediation from 01.04.2020
tull compliance will result in liability to pay compensation at the rate of Rs. 10 lakh per
month per Local Body for poputlation of above 10 lakhs, Rs. 5 lakh per month per Local Body
for population hetween 5 Lakhis and 10 Takhs and Rs. 1 1akh per month per other Local Body.
IFthe Tocal Bodies are unable to bear fimancial burden the liability will be of the State
Gavernments with liberty to take remedial action against the criing Local Bodie . Apart
from compensation, adverse entries must he made i the ACRs of the CLO of the said Local



Bodies and other senior functionaries in Department
responsible for compliance of order of this Tribunal.

CPCB vide its letter no. 1576 dated 26.05.2022 has ke d”rsz:?;zlziszsﬂfrz
Environment (Protection) Act, 1986 for implementation of Solid Waste Managc it B;Jards
w.rt fire incidents at Municipal Solid Waste dump sites to the State P,o e 805 date(j
which was forwarded to the Department of Local Govt. vide Boards. letter no. 7
19.07.2022 1o ensure compliance of said directions and to submit the action taken report.

of Urban Development etc. who ,

The said directions issued are reproduced as under:

1. The Department of Local
dated 01.03.2021 issued b
Government. It is to be ¢
provided in accordance wi

Government shall provide updated information w.r.t Dlrechons]

¥ the Board regarding bio-mining issued to Department of Loca

nsured that updated information w.r.t at least all Metro cities is

th Hon'ble NGT Directions.

2. The Department of Local Govern
accordingly prepare detailed O
jurisdiction addressing the follo

3) The onsite emergency plan to cover potential risks/ emergencies due to fire, obnoxious
flammable emissions, odour, vector borne diseases, rodents, bird nuisance, seasonal

affectsi.e. summer / winter / monsoon (rainy season) and all other potential risks at the
dumpsites.

ment to conduct comprehensive risk assessment studies and

n-site Emergency Plan for each dumpsite located in their
wing issues;

b) The onsite emergency plans to add

using appropriate risk assessment
emergency issues/scenarios cited ab

ress the worst possible case scenarios preferably

softwares covering any or all of the potential
ove,

The on-site emergency management
including population, flora & fauna in

c) Plan to cover likely affected geographical area
and around the dumpsites.

The on-site emergency plan to contain detail
software based for mitigating various eme
available with respective control rooms and

d) ed remedial measures both hardware and
rgency situations, which should finally be
on-site emergency notice boards.

The Department of Local Government to prepare the on-site & off-
site) emergency management plans preferably through an expert ag
f) The Department of Local Government shall implement the followi

on priority till the time On-site/Off-
implemented:

e) site (or updaie off-
ency on the subject.

ng interim measures
site. Emergency Plans are prepared and

3. Disposal of Waste: Fresh waste not to be disposed at the dumpsite where bio- remediation is
being undertaken. Organic waste from slaughter house, fish market etc., ind ustrial waste not
to be disposed at the dumpsite. It is to be further ensured that industrial waste / E-
Waste/Lithium battery is not dumped at the site, Waste that is being unloaded at the site
should be examined visually for potential fire sources fire sources when located, should be
neutralized with cover material immediately, Emergency tipping area to be provided to set
aside from the immediate working area where incoming loads of material known to be on
fire or suspected of being so can be deposited, inspected and dealt with. Adequate
compacting of waste to be done to minimize formation of air or methane pockets which can
lead to subsurface fire at site.

4, Monitoring at dumpsites: Methane Gas Detectors (on dlowm‘v!nd side) to be iqstalled. at site
50 that area with high methane concentration can be IﬂEl.‘lIIfled a1"|d preventive ar_t.lons be
undertaken. Further, temperature at windrows to be monitored with non-can.lract infrared
thermometer (as used for monitoring human quv temperature under COVID ctrcumstnncesi
and records be maintained for any major deviations. The temperature is lq bu.ln the r.':nge o1
350C to 590C. Treated leachate /water to be sprayed on the waste when rise url l{:.mpL'rEélcu;;
is observed at the bioremediation site, Suitable mechanism to be in plﬂ(t;. lr:ista n{uonc:eckinp
cameras at the site and provision of fencing & frequent patrolling to be done for !

authorized entry at dumpsite. |

i :I:rangemenls for fire Extinguishing: Arrangements for adequate storage of sand/ chemical

A , s
fire extinguishing medias such as foam or powder at site to be made to douse flft;iln"ta!\f.‘n

]
['“’-‘ I‘;ddenl is reported. Usage of water for dousing fire ta be avoided. Isolation and allowing
ire ¥
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rapid natural burnout or smothering with soil to be done for dousing dumpsite fires.
Dedicated fire tenders (preferably chemical extinguishing media) and adequate fire safety
measures are to be deputed, specifically during summer season when dumpsites fire is more
likely to take place. All mobile equipment or vehicles should be fitted with fire extinguisher
and spark arrester.

6. Health & Safety of Workers: Fire protection measures and safety equipment to be provided
to all workers at the site and checked before entry to the dumpsite. Workers to be trained
for detection of fire and necessary action to be taken in case of fire. Periodic training of
workers be conducted in Safe handling of Waste, PPE's, Health & Safety issues etc.

-

7. Mock Drills & safety audits: Periodic mock drills to be conducted to prevent fire accidents at
dumpsites. Quarterly, Fire Safety and Hazardous Emissions Audits to be conducted.

The Department of Local Government were directed to submit action taken report
within 10 days for Action Point listed at No. 6 above. Action taken report for Point No. 1to 5 to
be provided within 20 days of receipt of these Directions.

All the Commissioners of Municipal Corporations/Executive Officers, Municipal
Council/Nagar Panchayat of the State were informed about the above directions vide Boards
letter no. 1340-1507 dated 14.09.2022 and were requested to submit compliance.

No action taken report/reply w.r.t. above directions issued u/s 5 of Environment
(Protection) Act, 1986 for implementation of Solid Waste Management Rules, 2016 w.r.t. fire
incident at Municipal Solid Waste dump sites has been received from Municipal Corporation,
Patiala till date.

A news item was published in “The Tribune” dated 16.04.2023 regarding burning
of solid Waste at old dump site near Choti Naddi, Sanouri Adda, Patiala.

The site was visited by officers of the Board on 17.04.2023 alongwith Sh. Sanjeev
Kumar, Chief Sanitary Inspector and Sh. Harwinder Singh, Sanitary Inspector of Municipal
Corporation, Patiala. During visit, solid waste dumped at the site was found burning. The
Municipal Corporation, Patiala officials informed that the site was old dumping waste site and
the fire occurred due to methane production from the decomposition of said waste as well as
due to rise in ambient temperature, resulting in occurrence of fire naturally on dumped waste.

It has now been proposed to initiate action against the Municipal Corporation,
Patiala u/s 5 of Environment (Protection) Act, 1986 for the violation of provisions of Solid Waste
Management Rules, 2016. Accordingly, notice to issue directions was issued vide Board's letter
no. 3749 dated 19.05.2023 alongwith an opportunity to show cause in person before the
Chairman of the Board on 29.05.2023, which has been postponed to 02.06.2023.

On 02.06.2023, no officer/official from the M.C., Patiala looking after the solid
waste management appeared before the Competent Authority, as such, the Chairman of the
Board decided that Municipal Corporation, Patiala shall be given another opportunity of personal
hearing on 08.06.2023 and nodal officer of Municipal Corporation, Patiala responsible for
compliance of Solid Waste Management Rules, 2016 shall attend the hearing on 08.06.2023 at
11.30 AM before the Chairman of the Board. :

The representative of M.C,, Patiala informed that bioremediation of legacy waste at
said old dump site has been 90% completed by M/s Akansha Enterprises Ltd. and remaining
waste shall be bio remediated within few months. He further informed that the said fire incident
occurred due to sudden rise in temperature and generation of gases, however, the Municipal
Corporation Patiala has controlled the said fire. Further, the MCP is conducting periodic mock
drills at the dump site and prepared an exit plan in case of emergency. Further, herbal sanitizer
and malathine dust spray is also being sprayed on the garbage to control the smell emanated
from the waste at dump site. It is further Informed that fresh waste generated from various

hquse hold of the city is sent to 6 no. MRFs of the city for processing and is not being dispose at
said dump site. They have submitted written reply in this regard.

After hearing the officers of the Board and the representative of the project, the
Chairman of the Board decided as under:

1) The MCP shall submit comprehensive action plan for bioremediation of remaining legacy
waste with timelines, within one month.
2) The MCP shall ensure that no such fire incident shall occur in the future, otherwise, the

Board shall imposed Environment Compensation of suitable amount without any further
opportunity.
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3) The Environmental Engineer, Regional Office, Patiala shall verify the contentiansmay
the industry in its reply as per rules and regulations and submit its concroy,
recommen.'ation within 15-days.

8) Further acticn will be taken after receipt of report from Regional Office.

You are, therefore, requested to comply with the aforesaid decisions of the

personal hearing well within the prescribed time period.

o
Environmental Engineer
for & on behalf of the
Punjab Pollution Control Board

i L’}) Dated ....... M!ﬂ”

T

A copy of the above s f : sabs Pallit
Control Board, Reg S forwarded to the Environmental Engineer, Punjab Pollution

industry and sh l?slonai' Office, Patiala, It s requested to verify the compliance made by the
all submit further report and recommendations well within the prescribed time

Period,
Environmer: I"Engm\z

for & on behalf of the
Punjab Pollution Control Board




\ist of MRF Centers

1) SANOURI ADDA NEAR REHRI MARKET.

2) BISHAN NAGAR NEAR CHOTT! NADI,

3) JHIL

4) NEAR GOVT PRESS SIRHIND ROAD,

5) 21 NO PHATAK.

6) FOCAL POINT NEAR SK ENGINEER TILE FACTORY.

REMEDATION PLANT PROJECT SANOURI ADDA DUMP / GHORI GATE DATE OF AGREEMENT
2020 RS/- 6.80 CRORES STILL NOT FUNCTIONAL WHICH WAS SET UP TO CLEAR THE DUMP SITE

WASTE . IT MAY BE LOOKED. INTQ@ AND. MAKE [T PART OF REPORT BEING SUBMITTED TO
NATIONAL GREEN TRIBUNAL { NGT),

YEAR 2023 JANURARY 28 PEOPLE ALLOTED AT DC RATES TO RUN 6 MRF CENTERS AND HOTELS
/ MARRIGE PALACES / RESTURANTS WERE ALLOTED PITS IN MRF CENTRES NEARBY FOR
DISPOSAL OF WASTE [l MIRF CENTRES BUT THERE: HAS BEEN NO COMPLIANCE TILL DATE NOR
THE CONCERNED! AUTHQRITIES TOQK ANY BCTION AGAINST IT FOR NON COMPILANCE. ONLY
WHEN SWATCH BHARAT STARTS We SHOW THAT THESE MRF CENTRES ARE WORKING. IF

THESE MRF CENTRES W@E&*PWPE&H THERE SHOULD BE NU WASTE BEING TRANSFERRED TO
THE DUYMR S(TE:

HARI BHARY SCHEMIE (5 NOT SAMPLIANG AS PER TERMS OF AGREEMENT WITH MUNICIPAL
CORPORATION PATIALA WITH REGAED TO SAGRIGATION OF WET AND DRY WASTE NOR THE
ALLOTED. COMPANY ZONTH AS PER AGREEMENT FOR SHIFTING WASTE OF THE CITY TO THE
DUMP SITE AS PER NORMS EMUFILUING THEIR JOB. TOTAL CONNIVANCE IS LEADING TO
ENVIORMENTAL DISASTER WATH CONNIVANCE FOR MUTUAL BENEEITS OF QFFRICIALS. THIS
MATTER NEEDS TO BE LOOKED INTO: SERIDUSLY AS IT WOULD EFFECT ALL THE PRESEND AS
WELL AS FUTURE GENERATIGNS:

AND ALSD CHECK THE LOG BOBK BF MONITORING THE PEZO METER OR ANY OTHER DEVICE
INSTALLED IF ANY BY MUNICIPAL CORPORATION PATIALA TO' MONITOR JF THIS BUMP SITE 13
POLLUTING THE GROUKD WATER:,

THE BIGGEST QUESTION HERE IS THAT [F MUNICIPAL CORPORATION CAN CHALLAN PEQPLE
FOR VIOLATION OF NORMS WHO WILL CHALLAN THE MUNICIPAL QORPORATION FOR
VIOLATION OF NORMS. A

ATTACHED ; COPY OF OTHER NEWS PAPERS NEWS ARTICLES OF t:Hnus ISSUED BY MUNICIPAL
CORPORATION , PATIALA,

DAVANDER PAL SINGH , H.NO 94 NEW OFFICERS COLONY, RATIALA {PB)

N:8316433434

COPY TO NBT POR REFERENCE ORDER NO. 434/2028DAVINDER RAL SINGH VS STATE OF
PUNJAB. .

DATED : 24/08/2023 AND PRESENT AT THE LOCATION. AS PER DC PATIALALETTER 767/LBC-4.

-y
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To REGISTERED

T':! Commissioner,

unicipal Corporation Pati

Patiala, S

Subject:

.

d“'"".“_“y near Choti Nadi, Sanourl adda of Municipal Corporation, patiala- re

W MC Pakats T Sl SA

The Following were present: Ba

On behalf of Punjab Pollution Control Board —‘3%— |
1. Er.GS. Majithia, Member Secretary gfed ﬁuzm------fﬂﬂ-ﬂj a)2
2 r. Harbir Singh, Chief Environmental Engineer (P)

3. Er. Hardeep Kaur, Environmental Englneer {Waste Management) (: b

4. Er. Navtesh Singla, Environmental Englneer (zp-)

S. Er. Rohit Singla, Environmental Engineer, Reglonal Office, Patiala

On behalf of the Industry

1. Sh. Gurpreet Singh Walia, Superintending Engineer
2. ShJP éingh, Executive Engineer

3, Sh, Harinder Singh, Sanitary Insﬁector

At the outset, Environmental Englneer, (zP-1) brought out that: -

Ministry of Environment & Forests, Government of India, New Delhi in exercise of the
powers conferred under the Environment (Protection) Act, 1986 has notified the Solid Waste Management
Rules, 2016, wherein the Municipal Authority is responsible for implementation of the provisions of the
Solid waste Management Rules, 2016, including Infrastructure development for collection, storage,
segregation, transportation, processing and disposal of municipal solid waste, and the preparation of
action plan for management of solid waste.

Timelines for compliance of various activities lald down in Solid Waste Management
Rules, 2016, as well as extended time lines fixed by the Hon'ble Natlonal Green Tribunal have already been
lapsed.

1n OA No. 606 of 2018 titled as “Compliance of Munlclpal Solid Waste Management Rules,
2016" came up for hearing before the Hon'ble National Green Tribunal on 10.01.2020, wherein the Hon'ble
National Green Tribunal Issued certaln directions, the relevant part of which are reproduced as under:-

_ a. In view of the fact that most of the statutory timelines have expired and directions of
the Hon'ble Supreme Court and this Tribunal to comply with Solid Waste Management Rules, 2016 remain
unexecuted, compensation scale Is hereby lald down for continued fallure after 31,03.2020. The
compliance of the Rules requires tzking of several steps mentioned in Bule 22 from Serial No. 1 to 10

(mentioned in para 12 above). Any such continued fsilure will result in liabllity of every Local Body to pay

:l‘::::dlng of the personal hearing glven on 24.01.2024 before the Chalrman of the
A w.r.t. Notice to Issue directions u/s § of Environment (Protectlon) Rules, 1986 for
olations of the Solld Waste Management Rules, 2016- regarding fire Incident at old

L el

—



Local Body for populativis =5 =EErE 4
and 10 lakhs and Rs. 1 lakh p
are unable to bear financiy)

-37~ compensation at the rate of Rs. 10 lakh per month per
lakh per month per Local Body for population between 5 lakhs
other Local Body from 01.04.2020 till compliance. If the Local Bodies
the liability will be of the State Governments with liberty to take remedial a »
Bodies. Apart from compensation, adverse entries must be made in the ACRS of
Bodies and other senior functionarles In Department of Urban Development etc. who are responsible ,

ction against the erring
CEO of the saig |

compliance of order of this Tribunal,

b. Legacy waste remediation was to ‘commence’ from 01.11.2019 in terms of order of this
Tribunal dated 17.07.2019 in 0., No. $19/2019 para 2853 even though statutory timeline for ‘completing’
the said step s till 07.04.2021 (as per serial no. 11 In Rule 22), which direction remains unexecuted at most
Of the places. Continued failure of every Local Body on the subject of commencing the work of legacy waste
sites remediation from 01.04.2020 ti compliance will result in liability to pay compensation at the rate of
- 1018kh per month per LocalBody for populationofabove 10 ks, s, §lakih per month per Loca Body
for population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body. If the Local
Bodies are unable to bear financial burden, the liability will be of the State Governments with liberty to
take remedial action against the erring Local Bodles. Apart from compensation, adverse entries must be
made in the ACRs of the CEO of the said Local Bodies and other senior functionaries in Department of
Urban Development etc. who are responsible for compliance of order of this Tribunal.

A news item was published in “The Tribune” dated 16.04.2023 regarding burning of solid
Waste at old dump site near Choti Naddi, Sanouri Adda, Patiala.

The site was visited by officers of the Board on 17.04.2023 alongwith Sh. Sanjeev Kumar,
Chief Sanitary Inspector and Sh. Harwinder Singh, Sanitary Inspector of Municipal Corporation, Patiala.
During visit, solid waste dumped at the site was found burning. The Municipal Corporation, Patiala officials
informed that the site was old dumping waste site and the fire occurred due to methane production from
the decomposition of said waste as well as due to rise in ambient temperature, resulting in occurrence of
fire naturally on dumped waste. |

Accordingly, notice to issue directions ufs 5 of Environment (Protection) Act, 1986 for the
violation of provisions of Solid Waste Management Rules, 2016 was issued to the Municipal Corporation,
Patiala vide Board's letter no. 3749 dated 19.05.2023 alongwith an opportunity of personal hearing before
the Hon'ble Chairman of the Board on 29.05.2023, which has been postponed to 02.06.201_'3.

After hearing the officers of the Board and the representative of the Corporation, Patiala,
the Chairman of the Board decided as under:
1. The MCP shall submit comprehensive action plan for bioremediation of remaining legacy waste with

timelines, within one month.

The MCP shall ensure that no such fire Incident shall occur in the future, otherwise, the Board shall
imposed Enviroriment Compensation of suitable amount without any further opportunity.

The Environmental Engineer, Regional Office, Patiala shall verify the contentions made by the industry
in its reply as per rules and regulations and submit its concrete recommendation within 15-days.

4. Further action will be taken after recelpt of report from Regional Office.
The proceedings of the personal hearing were conveyed to the Commissioner, Municipal

Corporation, Patiala vide Board's letter no. 6476 dated 24.08.2023 for compliance.
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In view of |
. e directions of the Hon'ble National Green Tribunal in 0.A. No, 606 of 2022,
Environment Compenntlon amounting to Rs

40 lacs (for a period from 01.07.2020 till 30,09 2023) has

been imposed upon My
nicipal Corporation, Patlala fot non-compliance of Salld Waste Management Rules,

2016 and lega
#gacy waste remediation, out of which only Rs, 9.0 lacs has been deposited by the State
Government on behalf Municipal Corporation, Patials

The directions dated 26.05.2022 Issued by CPCB w.r.t conducting comprehensive risk
assessment studies and accordingly prepare detalled On-site Emergency Plan for dumpsite by concerned
were forwarded to the Department of Local Gov., Government of Punjab by PPCB letter no. 805 dated
19.07.2022 to ensure compliance of sald directions. Further, a copy of the directions w.r.t interim measure

to be taken on priorty tilthe time Onsite/Off-site Emergency Plans are prepared was also forwarded (0
the Municipal Corporation vide PPCB letter nos. 1340-1507 dated 14.09.2022.

Meanwhile, complainant Sh, Davinder Pal Singh had filed a complaint in the Hon'ble

National Green Tribunal (NGT) alleging that the Municipal Corporation, Patiala is violating the Solid Waste

Management Rules, 2016 and orders passed by Hon'ble Tribunal w.r.t. imposing ban on burning of waste

in open places and bulk waste burning in landfll sites in Patiala city. The complaint has further alleged that

regular fires at the garbage dump site near Chotti Nadiin Patiala is causing nuisance in the nearby area and

has requested to Hon'ble Tribunal for redressal of the matter.

The Hon'ble Tribunal has taken cognizance of the said complaint and the Hon'ble Tribunal
vide orders dated 01.08.2023 had constituted a Joint Committee comprising of CPCB, PPCB, District
Magistrate, Patiala and representative of Commissioner, Municipal Corporation, Patiala to verify the
A factual situation at site and submit action taken report to the Hon'ble NGT, Hon'ble Tribunal has also
directed the Joint Committee to undertake visits to the site, look into the grievances of the applicant,
associate the applicant, verify the factual position by providing status of waste generation, waste processed
X and existence of legacy waste and its remediation and take appropriate remedial action by following due
'! course of law. Punjab Pollution Control Board has been designated as nodal agency in the matter.

In compliance of the directions of the Hon'ble NGT in'0.A. No. 434 of 2023, the Joint

Committee visited the solid waste dump site of Patiala on 24.8.2023 along with complainant Sh. Davinder

———

pal Singh. The Joint Committee made following observations:
1. The total area of the dump site is about 8 acres. Reclamation has been done at two sites, one at site-A

W ———

having area of about 3.5 acres and another site-8 having area of about 3 acres.
The representative of the Municipal Corporation, Patiala informed that about 35000 MT fresh waste

o
~

and 15000 MT legacy waste is dumped at site-B.

3, Mixed waste was found dumped at site-B.
. Atrommel system has been installed for recovery of the legacy waste. However, the same was not in

e
E-

operation as the legacy waste lying was In wet condition due to recent floods & rains in the area.

5. Although permanent fire control mechanism has not been provided at the dump site, however, one
. fire brigade was found stationed near the dump site for control of fire in case of any emergency.
| 6. Portable methane gas sensors are being used by Municipal Corporation, Patiala for detection of
; methane gas at the dump site.

7. ETP for treatment of leachate has been provided, however, it was found non-functional.

8. Plantation around the dump site was not found adequate.

9. Fencing around the dump site and gate at entrance point have not been provided.

10. Partial storm water drain has been provided. &/
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-39~ The committee recommended that follo

s dum
Corporation, Patiala in 3 time bound manner for prevention of fires atit
solid waste: .

les and according;, \
#) Municpal Corporation, Patal shal conduct comprehensive isk assessment studie ngly

Prepare detailed On-site Emergency Plan for its dump site addressing the following issues:

1. Tocover potential risks / emergencies due to fire, obnoxious / flammable emissions, odour, vector

borne diseases rodents, birg nulsance, seasonal affects .. summer / winter / monsoon (rainy
eason) and all other potentil isks at the dumpsites.
To address the worg Possible case scenarios preferably using appropriate risk assessment

softwares covering any or all of the potential em
3. To cover likely

dumpsites,

ergency Issues / scenarios cited above.
affected geographical ares Including population, flora & fauna in an around the

To contain detailed remega) measures both ha,
emergency Situations, which should finall
emergency notice boards,

Municipal Corporation, Patlala shail

rdware and software based for mitigating various
¥ be available with respective control rooms and on-site
b)

provide a permanent water hydrant system, which can be used to
douse of the fire at any time in the

year.
¢ Municipal Corporation, Patiala shall implement following interim measures till the time onsite/off-site
emergency plans are prepared:
L

Fresh waste not be disposed at the dump site where bio remediation is being undertaken,

Methane gas detectors (onthe down side) to be Installed at the site 50 that area with high methane
concentration can be identified and preventive actions be undertaken,

2,

3. Armangements of fire extinguishers to be made especially in the summer seasons.

d) Municipal Corporation, Patiala shall install CCTV cameras at its dump site,

provide weigh bridge for
proper measurement of waste received at the dump site.

e} Municipal Corporation, Patiala shall Install a permanent gate with one security personnel at its main
entrance to avoid any unauthorized access to the solid waste site.
f) Municipal Corporation, Patiala shall provide fencing all around its dump site to avoid littering of any
waste in any water body.
g) Municipal Corporation, Patiala shall increase the plantation area / green belt around its dump site,
h) Municipal Corporation, Patiala shall provide piezometers on four different locatnunslin orﬁer to check
the contamination of ground water. 4 o
The action taken report prepared by the Joint Committee has been filed by the Board in
the Hon'ble NGT,
The matter was lastly heard by Hon'ble NGT on 08.11.2023 wherein Sh. Aditya Uppal,
Commissioner, Municipal Corporation, Patiala assured the Hon'ble Tribunal to look into all aspects of Solid
Waste Management In District Patiala and will submit his detailed response with reference to the
compliance with the directions issued by this Hon'ble tribunal In OA no. 606 of 2018 titled as Compliance
of Municipal Solid Waste Management Rules, 2016. The matter has listed for 20.03.2024 for further
consideration.
The Municipal Corporation, Patlala has not submitted comprehensive action plan for
bioremediation of remaining legacy waste till date In the Board. Further, the Municipal Corporation, Patlala

W
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of Rs. 31 lag 06.2023 an
sforthe periog gy g i 34 has also not depoy
' 0.09.2023,

| taken by i st the solid waste dump
ble NGT In 0.4, No, 434 of 2023.
With the decision of the hearing given by
" ted pending Environment Compensation
$ clear from
above
with the Provisions of the Solid Waste :“’ " it WBL s
ana
Bement Rules, 2016 and is violating the pravisions of the said

. vironm
under the "Pollyter Pays Principle” ent. Thus, Municipal Corporation, Patiala has made itself liable

Rules causing dogradaﬂnn of en

The mattert 10 pay Environmental Compensation.
er ha
s been considered by the Competent Authority and it has been decided to

issue followi
ng directio
S u/s 5 of Environment (Protection) Rules, 1986 for violations of the Solid Waste

MIH.IQM!‘M R
ul
&5, 2016, after affording an opportunity of personal hearing.

) That legal act
2
881 action will be Initlated against the Municipal Corporation, patiala and their responsible

officers/o
- rs/officlals for violating the provisions of the Solid Waste Management Rules, 2016.
i
at Environment Compensation of appropriate amount shall be imposed on the Municipal
Corporation, Patiala for damaging the environment.

As such, notice to issue directions u/s 5 of Environme
rding fire incident at old dump site, near Choti

nt (Protection) Rules, 1986 for

violations of the Solid Waste Management Rules, 2016- rega

Nadi, Sanourl adda of Municipal Corporation, Patiala has been issued vide Board's letter no. 10137 dated

12/01/2024 with an opportunity to appear in person before the Chairman of the Board in his office Punjab

Pollution Control Board, Vatavam Bhawan, Nabha Road, Patiala on 24.01.2024.
The representative of the Municipal Corporation, patiala has informed that Municipal

Corporation has already contacted M/s Thapar Institute of Engineering & Technology, Patiala to conduct

comprehensive risk assessment studies and to prepare detalled on site emergency plan for the dump site.

A water tanker with fire brigade has already been placed at dump site to douse the fire in case of

emergency, however permanent water hydrant system yet to be provided. He further informed that the

company earlier engaged for bio remediation of the legacy waste is in the dispute with the Corporation

and Corporation has floated tender for engagement of the new company for its bio remediation of the

pending legacy waste. Corporation is having portable methane gas sensors, however, fixed detectors is

yet be installed. He informed that the Corporat
de permanent gate at the site. Corporation has installed two no.

ion has already floated tender to provide fencing around

the dump site as well as to provi

plezometers out of the 4 which Is to be installed as per the recommendations of the Joint Committee. He

requested to give some time to complete the entire recommendations of the joint Committee as well as

provisions of the SWM Rules, 2016.

After examining the facts of the record and hearing the Officers of the Board and

representative of the Municlpal Corporation, Patiala, the Chairman of the Board was of the view that

Municipal Corporation has not yet complied with almost all the recommendations of the joint

committee, not submitted any comprehensive plan for bioremediation of legacy waste, failed to

deposit Environmental Compensation Imposed by the Board for violation of the SWM Rules, 2016 as

well s no written reply submitted by the Municipal Corporation. Further, the case is pending in the

Hon'ble National Green Tribunal and action taken report Is to be placed in the Hon'ble NGT by the

Board, As such, the Chalrman of the Board decided as under: -



-4)-

1. The Municipal Corporation, Patiala shall comply with all the recom
Committee by 04.02.2024 and shall submit the compliance report In writin
be reheard before the Chalrman of the Bosrd on 05.02.2024 at 11:00 AMIn

2. The Municipal Corporation, Patialais to deposit Rs 40 Lac for violation of the
the period 01.07.2020 to 30.09.2023. However, It has deposited only 9 lac

mendations of the Jo
gtothe poard. MCP shall
his office at Patiala.
SWM, Rules 2016 for
so far. Municipal

Corporation, Patiala shall deposit the balance amount of Environment compensation of Rs 31 lac,

immediately,

3. The Municipal Corporation, Patiala shall spply to obtain authorization as required under the Sofid
Waste Management Rules, 2016, within 07 days.

4. Incase of the failure of the decisions at sr. no. 1 to 3 by Municipal Corporation, Patiala, the Board
shall initiate legal action against the Municipal Corporation and its responsible officers for non-
compliance of the Environmental Laws.

5. Environmental Engineer, Reglonal Offce, Paiala shall vist the site to check the compliance by the
Municipal Corporation, Patiala well before the next date of personal hearing to be given and submit
its report during the course of hearing.

6.  Environmental Engineer, Regional Office, Patiala shall also ensure to submit the report to the
Hon'ble NGT in the OA no. 434 / 2023 well in time.

You are, therefore, requested to comply with the aforesaid decisions of the personal

hearing,
Environmental Engineer (ZP-1)
for & on behalf of the
Punjab Pollution Control Board
EI'IdS'L [ ||+ [——r——r) Dated

A copy of the above is forwarded to the Deputy Commissioner, Patiala with request to
look into the matter personally being the matter is pending in Hon'ble National Green Tribune.

Environmental Engineer (ZP-1)
for & on behalf of the

Punjab Poljution Control Board
Endst. no. .L‘.’.Sﬂ..‘?.. Dated ... '2&0-‘1 uuuuuu

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office, Patiala for information and compliance.

for & on behalfof the
Punjab Pollution Control Board
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MUNICIPAL CORPORATION PATIALA

No MA.6T Dﬂte'?),\.’.\%.‘i
To
v Environment Engineer,
En]a‘b Pollution Control Board,
tiala,
ari Adda of

Sub:- In term progress report regarding fire incident at old dump site, near Choti Nadi, Sano
Municipal Corporation Patiala.
tter no 10137 dt 12.01,2024.

Ref:-  Punjab Pollution Control Board Patiala office le
port and timelining of

completion of the dump

In reference to the above cited subject the in-term progress re
site as below: Timeline of
meline 0
:; \ Name of work | Current Status of work/progress report WL
- - ,02.2024
V| Wbyl ar | The work Foroviding snd Tying of waterhydrants i 7 progress. 10,02
Dump site. '______.__62-‘—-———
i sssevsment | The allognent leter has been Bsuct b Thapar Institute of 15.042
on site/off site | Engineering and Technology vide no. 1418/SE-11 dt. 30.01.2{!2? ll';
| emergency plan | the light of resolution no. 3/302 dt. 29,01.2024 of Municipa ;
. Corporation Patiala. _— __——1—5-0—2—2354""-
| 3 | Methane The allotment letter has been issuedto Technosafe Solution vide no. 02 |
Detectors 1422/SE-1I dt. 30,01.2023 in. the light of resolution no- 2/301 dt. /,,,‘l
[ — 29.01.2024 of Munici a] Corporation Patiala. e .
4 | Weigh bridge New estimate for the providing and installation has been framed and 30.04.
put up for administrative approval. After getting the admin approval
it will go for tendering which will take two months. In the
meanwhile, Municipal Corporation Patiala engaged the nearest
weigh bridge name Bharat Computerized Kanda for weighing of
solid waste vehicles. The instruction has been issued to the
concerned branch for the com liance. (Under tenderi state
5 | Entry Gate The entry gate has been fixed. Completed
| = e
6 | Fencing at dump The work of fencing has been started 15.03.2024
site
7 | Plantation at After the completion of fencing work, the plantation work will be 31.03.2024
] dump site started as green curtain around the dump site |
IE Piezometer at T new piezometer has been provided and one more is in progress. ' 29022024 |
| dump site Two more piezometers will be provided. )
[9 | CCTV Cameras All cight cameras are in the working condition which are installed Completed ]
i at dump site in place of old cameras.
10 | Environment The file for environment compensation has been put u fi =
. ion:pe:sagolr!d '%c::ni:iszative approval and ﬂf): EC will be submitted agwrdiﬁgl;" 15.03.2024
pply for Soli the documents required for authorization certifi —
waste completed and will be uploaded on the website o:‘l’ll?:f;t; Pén:l?:l:ns Conpiit
| au!h_onmtion been submitted for approval of PBIP. After getting the approval
;epaggfate fom | from the PBIP & CAF, authorization will be applied automatically.
12 | Appoint Security | Four Securi ards are already de : —
Guard at dump A y deployed at dumnp she. Completed
site '

| [+ ISR
Date: ......
Copy of the above is forwarded to: S

. Commissioner, Munici
| ! pal Corporation Patial i
| . . e ala for information,
Environment Engineer, Punjab Pollution Control Board for“i:‘fonn ti
ation,

-

i T

Superintending Engi
Su ngineer,
Municipal Corporation Patiala
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MUNICIPAL CORPORATION PATIALA
No e dots s Date 32/
To
Technosafe Solutions,
Plot No. 51, Sundemagar, Nariangarh Road,
Ambala City, Haryana 134003 Indla.

Email: sales@technosafe.in

Sub: Gas Detection methane sensor. Reg- Allotment Letter.

ference
Ref: Municipal Corporation Patiala resolition No. 301 dt. 29 01.2024 in refe
to your‘email’ dated-." ) .01.2024. L 5 3Ex

QT

Gas details ]
‘Catalytic:Sensor” -+
6814150, :-__E
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To REGISTERED
The Commissioner,
Muniripal Corporation,
Patiala.

Subject:

Proceeding of the personal hearing given on 14/02/2024 before the Chairman = t,he
Board w.r.. notice to issue directions u/s 5 of Environment (Protection) Rules, 1986 7;
Violations of the Solid Waste Management Rules, 2016 regarding fire'mcudel'r! ato
dump site, near Choti Nadi, Sanouri adda of Municipal Corporation, Patiala.

The Following were present:

On behalf of Punjab Pollution Control Board

1 Er. G.S. Majithia, Member Secretary

2 Er. Harbir Singh, Chief Environmental Engineer (P)

3 Er. Lavneet Kumar, Senior Environmental Engineer (ZP-1)

4 Er. Hardeep Kaur, Environmental Engineer (Waste Management)
5 Er. Navtesh Singla, Environmental Engineer (ZP-1)

6 Er. Rohit Singla, Environmental Engineer, Regional Office, Patiala
On behalf of the Municipal Corporation

1. Sh. Gurpreet Singh Walia, Superintending Engineer

2. Sh.).P Singh, Executive Engineer

At the outset, Environmental Engineer, (ZP-1) brought out that: -

Ministry of Environment & Forests, Government of India, New Delhi in exercise of the
powers conferred under the Environment (Protection) Act, 1986 has notified the Solid Waste Management
Rules, 2016, wherein the Municipal Authority is responsible for implementation of the provisions of the
Solid waste Management Rules, 2016, including infrastructure development for collection, storage,
segregation, transportation, processing and disposal of municipal solid waste, and the preparation of
action plan for management of solid waste.

Timelines for compliance of various activities laid down in Solid Waste Management
Rules, 2016, as well as extended time lines fixed by the Hon'ble National Green Tribunal have already been
lapsed.

In OA No. 606 of 2018 titled as “Compliance of Municipal Solid Waste Management Rules,
2016" came up for hearing before the Hon'ble National Green Tribunal on 10.01.2020, wherein the Hon'ble
National Green Tribunal Issued certain directions, the relevant part of which are reproduced as under: -

a. In view of the fact that most of the statutory timelines have expired and directions of
the Hon'ble Supreme Court and this Tribunal to comply with Solid Waste Management Rules, 2016 remain
unexecuted, compensation scale is hereby laid down for continued failure after 31.03.2020. The
compliance of the Rules requires taking of several steps mentioned in Rule 22 from Serial No. 1 to 10

(mentioned in para 12 above). Any such continued failure will result in liability of every Local Body to pay

compensation at the rate of Rs. 10 lakh per menth per .ocal Bady for population of above 10 lakhs, Rs. §

2

«-mall : ppehase 1p1@yahoo.Lom
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lakh
—~ {"J-lakh per month per Local Body for population between 5 lakhs and 10 lakhs and Rs 1 lakh per mopy,

other Local Body from 01.04.2020 till compliance. If the Local Bodies are unable to bear financiai burden,

the hability \.;ill be of the State Governments with liberty to take remedial action against the erring Loca)
Bodies. Apart from compensation, adverse entries must be made in the ACRs of the CEO of the said Local
Bodies and other senior functionaries in Department of Urban Development etc. who are responsible for
compliance of order of this Tribunal
b. Legacy waste remediation was to ‘commence’ from 01.11.2019 in terms of order of this
Tribunal dated 17.07.2019n 0.A. No. 519/2019 para 2853 even though statutory timeline for ‘completing
the said step is till 07 04.2021 (as per serial no, 11 in Rule 22), which direction remains unexecuted at most
of the places. Continued failure of every Local Body on the subject of commencing the work of legacy waste
sites remediation from 01.04.2020 till compliance will result in liability to pay compensation at the rate of
Rs. 10 lakh per month per Local Body for population of above 10 lakhs, Rs. § lakh per month per Local Body
for population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body. If the Local
Bodies are unable to bear financial burden, the liability will be of the State Governments with liberty to
take remedial action 3gainst the erring Local Bodies, Apart from compensation, adverse entries must be
made in the ACRs of the CEO of the said Local Bodies and other senior functionaries in Department of

Urban Development etc. who are responsible for compliance of order of this Tribunal

A news item was published in “The Tribune” dated 16.04,2023 regarding burning of solid
Waste at old dump site near Choti Naddi, Sanouri Adda, Patiala.

The site was visited by officers of the Board on 17.04.2023 alongwith Sh. Sanjeev Kumar,
Chief Sanitary Inspector and Sh. Harwinder Singh, Sanitary Inspector of Municipal Corporation, Patiala.

During visit, solid waste dumped at the site was found burning. The Municipal Corporation, Patiala officials

informed that the site was old dumping waste site and the fire occurred due to methane production from

the decomposition of said waste as well as due to rise in ambijent temperature, resulting in occurrence of
fire naturally on dumped waste,

Accordingly, notice to issue directions u/s § of Environment (Protection) Act, 198¢ for the
violation of provisions of Solid Waste Management Rules, 2016 was issued to the Municipal Corporation,
Patiala vide Board's letter no. 3749 dated 19.05.2023 alongwith an opportunity of personal hearing before
the Hon'ble Chairman of the Board on 29.05.2023, which has been postponed to 02,06.2023.

After hearing the officers of the Board and the representative of the Corporation, Patiala,
the Chairman of the Board decided as under:
1. The MCP shall submit comprehensive action plan for bicremediation of remaining legacy waste with
timelines, within one month.

2. The MCP shall ensure that no such fire incident shall occur in the future, otherwise, the Boarg shall

imposed Environment Compensation of suitable amount without any further opportunity.

3. The Environmental Engineer, Regional Office, Patiala shall verify the contentions made by the industry

in its reply as per rules and regulations and submit its concrete recommendation within 15-days.

4. Further action will be taken after receipt of report from Regional Office.

The proceedings of the personal hearing were conveyed to the Commissioner, Municipal

Corporation, Patiala vide Board's letter no. 6476 dated 24.08.2023 for compliance.

In view of the directions of the Hon'ble National Green Tribunal in 0.A. No. 606 of 2022,

: ill 30.09.2023) has
Environment Compensation amounting to Rs. 40 lacs (for a period from 01.07.2020 till 30.09

'
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beenimposed upon Municipal Corporation, Patiala for non compliance of Solid Waste Management Rules,
2016 and legacy waste remediation, out of which only Rs. 9.0 lacs has been deposited by the Staté
Government on behalf Municipal Corporation, Patiala

The directions dated 26.05.2022 issued by CPCB w1t conducting comprehensive isk
assessment studies and accordingly prepare detailed On-site Emergency Plan for dumpsite by concerned

were forwarded to the Department of Local Govt,, Government of Punjab by PPCB letter no. 805 dated
tions w.r.t interim measure

¢ also forwarded to

19.07.2022 to ensure compliance of said directions. Further, a copy of the direc

to be taken on priority till the time On.site/Off-site Emergency Plans are prepared w2

the Municipal Corporation vide PPCB letter nos. 1340-1507 dated 14.09.2022.
Meanwhile, complainant Sh. Davinder Pal Singh had filed a complaint in the H

i ; 1213 is violati id Waste
National Green Tribunal (NGT) alleging that the Municipal Corporation, Patiala is violating the Solid

on’ble

i i ing of waste
Management Rules, 2016 and orders passed by Hon'ble Tribunal w.r.t. imposing ban on burning 0

i leged that
in open places and bulk waste burning in landfilstes in Patiala city. The complaint has further alleg

o i ing nui i rby area and
regular fires at the garbage dump site near Chotti Nadi in Patiala is causing nuisance i the nearby

has requested to Hon'ble Tribunal for redressal of the matter. :
. ' | 'b al
The Hon'ble Tribunal has taken cognizance of the said complaint and the Hon ble Tribun.

. iei District
vide orders dated 01.08.2023 had constituted a Joint Committee comprising of CPCB, PPCB, Di

i i ify the
Magistrate, Patiala and representative of Commissioner, Municipal Corporation, Patiala to verify

. ! j also
factual situation at site and submit action taken report to the Hon'ble NGT. Hon'ble Tribunal has

directed the Joint Committee to undertake visits to the site, look into the grievances of the applicant,

associate the applicant, verify the factual position by providing status of waste generation, waste processed

and existence of legacy waste and its remediation and take appropriate remedial action by following due
course of law. Punjab Pollution Control Board has been designated as nodal agency in the matter.
In compliance of the directions of the Hon'ble NGT in O.A. No. 434 of 2023, the Joint

Committee visited the solid waste dump site of Patiala on 24.8.2023 alang with complainant Sh. Davinder

Pal Singh. The Joint Committee made following observations:
1 The total area of the dump site is about 8 acres. Reclamation has been done at two sites, one at

site-A having area of about 3.5 acres and another site-B having area of about 3 acres.

2. The representative of the Municipal Corporation, Patiala informed that about 35000 MT fresh
waste and 15000 MT legacy waste is dumped at site-B.

3. Mixed waste was found dumped at site-B,

4. A trommel system has been installed for recovery of the legacy waste. However, the same was
not in operation as the legacy waste lying was in wet condition due to recent floods & rains in the
area.

5, Although permanent fire control mechanism has not been provided at the dump site, however,
one fire brigade was found stationed near the dump site for control of fire in case of any
emergency.

6. Portable methane gas sensors are being used by Municipal Corporation, Patiala for detection of
methane gas at the dump site,

7. ETP for treatment of leachate has been provided, however, it was found non-functional.

8. Plantation around the dump site was not found adequate,

9. Fencing around the dump site and gate at entrance po&iave not been provided.

10.  Partial storm water drain has been provided.
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The commey recommended 1hat following measures 10 he taken by Muni(.n“ .
Cotporation, Patiala in o time hound manner for prevention of fires at its ki o
sold waste
a)  Municipal Corporation, Patiala shall conduct comprehensive risk assessment studies and Sccorthngty
prepare detailed On site Emergency Plan for its dump site addressing the following issues
1 To cover potential risks / emergencies due to fire, obnoxious / flammable emissions,
odour, vedtor borne diseases rodents, bird nuisance, seasonal affects i.e. summer / winter
/ monsoon (rainy season) and all other potential risks at the dumpsites
2. To address the worst possible case scenarios preferably using appropriate risk assessment
softwares covering any or all of the potential emergency issues / scenarios cited above
3. To cover likely affected geographical area including population, flora & fauna in an around
the dumpsites
4 To contain detailed remedial measures both hardware and software based for mitigating
various emergency situations, which should finally be available with respective control
rooms and on-site emergency notice boards.
b) Municipal Corporation, Patiala shall provide a permanent water hydrant system, which can be
used to douse of the fire at any time in the year,
c) Municipal Corporation, Patiala shall implement following interim measures till the time

onsite/off-site emergency plans are prepared:

1. Fresh waste not be disposed at the dump site where bio remediation is being undertaken.
2 Methane gas detectors (on the down side) to be installed at the site so that area with high
methane concentration can be identified and preventive actions be undertaken.
3. Arrangements of fire extinguishers to be made especially in the summer seasons.
d) Municipal Corporation, Patiala shall install CCTV cameras at its dump site, provide weigh bridge

for proper measurement of waste received at the dump site.

e) Municipal Corporation, Patiala shall install a permanent gate with one security personnel at its
main entrance to avoid any unauthorized access to the solid waste site.

f) Municipal Corporation, Patiala shall provide fencing all around its dump site to avoid littering of
any waste in any water body.

4] Municipal Corporation, Patiala shall increase the plantation area / green belt around its dump
site.

h) Municipal Corporation, Patiala shall provide piezometers on four different locations in order to
check the contamination of ground water.

The action taken report prepared by the Joint Committee has been filed by the Board in
the Hon'ble NGT.

The matter was lastly heard by Hon'ble NGT on 08.11.2023 wherein Sh. Aditya Uppal,
Commissioner, Municipal Corporation, Patiala assured the Hon'ble Tribunal to look into all aspects of Solid
Waste Management in District Patiala and will submit his detailed response with reference to the
compliance with the directions issued by this Hon'ble tribunal in OA no. 606 of 2018 titled as Compliance

' further
of Municipal Solid Waste Management Rules, 2016, The matter has listed for 20.03.2024 for
o i lan for
The Municipal Corporation, Patiala has not submitted comprehensive action p
the Municipal Corporation, patiala

bioremediation of remaning legacy waste lill date in the Board. Further,

N
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hat not submited any compliance regarding the activi
ste, 35 fecommendag by the Joint Commiu:e ' ‘CT'“IIIP, / measure taken by it at the solid waste dump
Municipal Corporation Patial t:"“"”‘ed i ffun’hle e
the Chairman of the Board on 02,06 Zmll bl g
of Rs. 31 0ck for the T 0; ! ‘ and has also not deposited pending Environment Compensation
_ {07.2020 till 30.09.2023.
v pmi“:‘i!:f'::r from above facts that Municipal Corporation, Patiala is not sefious to comply
e Solid Waste Management Rules, 2016 and is violating the provisions of the s3id
Rules causing degradation of environment. Thus, Municipal Corporation, Patiala has made itself liable
under the “Polluter Pays Principle” to pay Environmental Compensation.

The matter has been considered by the Competent Authority an
1986 for violation

d it was decided to issué

following directions u/s 5 of Environment (Protection) Rules, s of the Solid Waste

Management Rules, 2016, after affording an opportunity of personal hearing.

i) That legal action will be Initiated against the Municipal Corporation, patiala and th
visions of the Solid Waste Management Rules,

propriate amount shall be imposed on th

eir responsible
2016.

officers/ officials for violating the pro
e Municipal

ii) That Environment Compensation of ap

Corporation, Patiala for damaging the environment.
ns ufs 5 of Environment (Protection) Rules,
near Choti

As such, notice to issue directio 1986 for

violations of the Solid Waste Management Rules, 2016- regarding fire incident at old dump site,
Nadi, Sanouri adda of Municipal Corporation, patiala has been issued vide Board's letter no. 10137 dated

rson before the Chairman of the Board in his office Punjab

12/01/2024 with an opportunity to appear in pe
Pollution Control Board, Vatavarn Bhawan, Nabha Road, Patiala on 24.01.2024.
During the hearing on 12/1/2024, the representative of the Municipal Corporation,

patiala informed that Municipal Corporation has already contacted M/s Thapar Institute of Engineering &

Technalogy, Patiala to conduct comprehensive risk assessment studies and to prepare detailed on site

emergency plan for the dump site. A water tanker with fire brigade has already been placed at dump site

to douse the fire in case of emergency, however permanent water hydrant system yet to be provided. He

further informed that the company earlier engaged for bio remediation of the legacy waste is in the

dispute with the Corporation and Corporation has floated tender for engagement of the new company

for its bio remediation of the pending legacy waste. Corporation is having portable methane gas sensors,

however, fixed detectors is yet be installed. He informed that the Corparation has already floated tender

to provide fencing around the dump site as well as to provide permanent gate at the site. Corporation has

installed two no. piezometers out of the 4 which is to be installed as per the recommendations of the Joint
Committee. He requested to give some time to complet

Committee as well as provisions of the SWM Rules, 2016.
After examining the facts of the record and hearing the Officers of the Board and

Pa_tiala. the Chairman of the Board was of the view that
endations of the joint

e the entire recommendations of the joint

representative of the Municipal Corporation,

Municipal Corporation has not yet complied with almost all the recomm
y waste, failed to

M Rules, 2016 as

committee, not submitted any comprehensive plan for bloremediation of legac
deposit Environmental Compensation imposed by the Board for violation of the SW
well as no written reply submitted by the Municipal Corporation, Further, the case is pending in the
Hon'ble National Green Tribunal and action taken report is to be placed in the Hon'ble NGT by the

Board. As such, the Chairman of the Board decided as under: -




all the recommendations of the Joiny

The Municipal Corporation, Patiala shal comply with
in writing to the Board. MCp

Committee by 04.02.2024 and shall submit the compliance report

‘ in his offi
shall be reheard before the Chairman of the Board on 05.02.2024 at 11:00 AM in his office at

Patiala.
The Municipal Corporation, Patiala is to
for the period 01 07.2020 to 30.09.2023. However, it has depo

Corporation, Patiala shall deposit the balance amount of Environment Compensa

deposit Rs 40 Lac for violation of the SWM, Rules 2016

sited only 9 lac so far. Municipal
tion of Rs 31 lac

, immediately.
The Municipal Corporation, Patiala shall apply to obtain authorization as required under the Solid
Waste Management Rules, 2016, within 07 days.
I case of the failure of the decisions at sr. no. 1 to 3 by Municipal Corporation, Patiala, the Board
shall initiate legal action against the Municipal Corporation and its responsible officers for non-
compliance of the Environmental Laws.
Environmental Engineer, Regional Office, Patiala shall visit the site to check the compliance by the
Municipal Corporation, Patiala well before the next date of personal hearing to be given and
submit its report during the course of hearing.
Environmental Engineer, Regional Office, Patiala shall also ensure to submit the report to the
Hon'ble NGT in the OA no. 434 / 2023 well in time.
The proceedings of hearing were also conveyed to the MC, Patiala with a copy to Regional

Office, Patiala vide Board's letter no. 10137-38 dated 12/1/2024 for making compliance.

Thereafter, Municipal Corporation, Patiala was asked to appear before the Chairman of

the Board on 14/2/2024 in compliance to the decision no. 1 of the personal hearing as mentioned above.

1)

2)

3)

4)

5)

6]

7

8)

The representative of the MC, Patiala attended the hearing and informed as under:
Municipal Corporation, Patiala has given work order for risk assessment and on-site and off-site
emergency plan of dump site to Thapar Institute of Engineering and Technology (TIET), Patiala
and also made advance payment to the said institute in this regard.

Municipal Corporation, Patiala informed that the tender work for bioremediation of the legacy
waste is under progress and they are perusing to finalize the same on priority.
Municipal Corporation, Patiala has installed water tank of capacity 2000 litre with submersible

pump and underground pipeline has been laid for carrying water from this storage tank for

dousing of fire.
Municipal Corporation, patiala has purchased 3 methane gas detectors and same have been

installed at site.

Municipal Corporation, patiala has engaged the nearest weigh bridge namely Bharat

Computerized Kanda for weighing of solid waste vehicles. However, new estimate has already

been prepared for providing and installation of new weigh bridge at dump site and the work shall

be completed by 30/4/2024.

Municipal Corporation, patiala has provided entry gate at the dump site and two no. security

guard were also deputed at site.

Municipal Corparation, patiala has started the fencing of the dump site and the same shall be

completed within oné month.
Municipal Corporation, patiala shall start the plantation activity after completion of fencing work

and complete plantation shall be done by 31/3/2024.

W
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locations at the dump site,

11)  Municipal Cor i
porati i
on, Patiala has applied for CAF registration on the Investment punjab Portal

and auth i
orization shall be applied after the approval of the CAF.
onmental

12)  Municipal :
pal Corporation, Patiala has taken up the matter fof deposition envir
/2024,

compensation with its Higher Authorities and assured to deposit the same latest by 15/3
ply during the hearing, which was t
ormed that the dump site Was visited
ances as given by the MC, Patiala.

the Officers of the Board and

Further, the representative has given written re aken

on i "
record. Also, Environmental Engineer, Regional Office, Patiala inf

personally by him alongwith AEE on 5/2/2024 and verified the compli

After examining the facts of the record and hearing

Patiala, the Chairman of the Board decided as under:

representative of the Municipal Corporation,
all deposit the balance amount of Environmental Compensation

1) Municipal Corporation, Patiala sh

amounting to Rs. 31 Lakhs immediately without any further delay.

2) Municipal Corporation, Patiala shall submit interim report regarding risk assessment study and
dump site from Thapar Institute of Engineering and

ek of March, 2024 in the O/o Enviro
Regional Office, patiala shall pe

on-site and off-site emergency plan of
nmental Engineer,

Technology (TIET), Patiala in the first we
rsonally review

ineer,
to send report accordingly.
dering process for the bioremediati

Regional Office, Patiala. Environmental Eng

the progress in this regard on weekly basis and
e the ten
ation of the legacy waste lying at the dump site

patiala shall not dispose off any

on of

3) Municipal Corporation, patiala shall expedit

legacy waste and shall ensure that the bioremedi
orporation,

be carried out at the earliest. Further, Municipal C
the city be handled as per provisions of the

fresh waste at the dump site. Municipal solid waste of

Solid Waste Managemént Rules, 2016.

ental Engineer, Punjab Pollution Control Board, Regional Office, Patiala shall calculate

4) Environm
tion, Patiala for non-

ental Compensation to be imposed on the Municipal Corpora

the Environm
2016 including non-bioremediation of legacy

compliance of the Solid Waste Management Rules,

waste period 1/10/2023 to 31/1/2024 and send the same to the EPA Cell to issue orders in this

: regard.

S) Municipal Corporation, patiala shall con
Board's server within 15-days. Asstt. Environmental En
monitor these CCTV cameras and in case any fire incident is observed,

vironmental Engineer, Regional Office, Patiala immediately for taking action

nect its CCTV cameras installed at dump site with the
gineer (0S-WM), Head Office, Patiala shall
the concerned officer shall

inform to the En

against the Municipal Corporation authorities.

6) Environmental Engineer, Regional Office, Patiala shall collect the groundwater sample from the

piezometers installed by Municipal Corporation, Patiala and from the nearby vicinity (as reference

sample) within 15-days.

Municipal Corporation, Patiala shall make its ETP operational, which is provided for treatment of

7)
leachates being generated form the legacy dump site by 28/2/2024 positively.

8)  Municpal Corporation, Patiala shall objyin authorization under the Sofid Waste Management

Rules, 2016 by 28/2/2024.
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9) Municipal Corporation, Patiala shall submit bank guarante? Ampunting

assurance to comply with the all the commitments given above a5 well as recommendations of
the Joint Committee within given time frame immediately.

10)  Municipal Corporation, Patiala shall involve its horticulture wing to provide plantation along the
boundary of the dump site and ensure that 50% work be completed by 10/3/2024 and remaining
by 10/4/2024.

You are, therefore, requested to comply with the aforesaid decisions of the personal
hearing. l

R &
Emlronmmﬁf Engineer ol}
. for & on behalf of the
Punjab Pollution Control Board

Endst. no._L LK Dated _{ﬂ,l_’ékiﬂ_

A copy of the above is forwarded to the Deputy Commissioner, Patiala for information as
the matter is pending in the Hon'ble National Green Tribunal, New Delhi. -

Enmronmenﬁg,mur& i\l'"

2 for & on behalf of the
Punjab Pollution Control Board

Endst. no. _) Y 19 Dated _QZ)_];%‘:[_
A copy of the above is forwarded to the Environmental Engineer, Pun;a}P lution Control

Board, Regional Office, Patiala for information and compliance. (3 l

Environmental fr'\’g]ne er {Zﬂ]
(& for & on behalf of the

Punjab Pollution Control Board

Endst. no. \q’%o Dated '2"7 } 4’ M

A copy of the above is forwarded to the Environmental Engineer (HQ-3), Puhjah rPoIIution
Control Board, Head Office, Patiala for information and compliance.

A\
EnvironmentalEngineer ;Z‘Pﬂl 21—

[ for & on behalf of the

Punjab Pollution Control Board

\
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